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12, No. 22, dated the 28th April, 1951,—
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13. No. 26, dated the 3rd May 1051,—
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17. No. 32, datod the 10th May, 1851,—
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(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
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read “1.4.81" respectively.

- (iii) wrew vy, qfRr 2R “Fraw”’ & eqre 9 “Fraion” o |
18, No. 33, dated the 11th May, 1951,—
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PARLIAMENT OF INDIA
Tuesday, 10th April, 1951

The House met at a Quarter to Eleven
of the Clock +

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

TECHNICAL ASSISTANCE TO INDUSTRIES

*2950. Prof. 8. N. Mishra: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the Council of Scientific
and Industrial Research has decided
the broad outlines of policy on the
question of technical assistance to in-
dustries; and

(b) if so, on what principles?

The Minister of Natural Resources
and Scientific Research (Shri S8ri
Prakasa): (a) Yes, Sir.

(b) A copy of press communique
dated 3rd November, 1950 issued by
the Council of Scientific and Indus-
trial Research giving the broad out-
lines of policy to be followed in re-
gard to technical assistance to indus-
try is placed on the Table of the
ll:}ouscle.z] [See Appendix XXI, annexure

o. .

Prof. 8. N. Mishra: May I know
whether in this connection there was
any consultation with the industrial-
ists, and if so, whether they have
promised any contribution to us?

Shri Sri Prakasa: Sir, the Ministry
is in constant touch with industrial-
ists and they are coming to us for
assistance whiclhr we are always glad
to offer.

Prof. 8. N. Mishra: Have they pro-
mised us any contribution for the
technical assistance?

Shri S8ri Prakasa: In answer to a
previous question, Sir, I gave the

26 PS.

3032

various figures of contributions from
industrialists. Theirs is a consolidat-
ed contribution and is not earmarked
for any particular purpose.

Prof. 8. N. Mishra: What forms of
technical assistance were made avail-
able during the course of last year?

Shri Sri Prakasa: I fear, Sir, I have
not got the exact data required.

Shri T. N, Singh: May I know whe-
ther it has been brought to the notice
of Government that the technical aid
is not bringing the result which was
expected of it: there is a demand, or
view, that only such assistance should
be given which should fit in with the
priior?ities of our planning of indus-
tries

Shri Sri Prakasa: As the hon. Mem-

‘ber will see from the statement I have

laid on the Table of the House, we are
willing to offer our assistance to in-
dustrialists under various heads; and
if industrialists want our assistance
under those heads we give them.

Prof. 8. N. Mishra: May I know, Sir
what industries profited by technica
assistance during last year?

Shri Sri Prakasa: I fear, Sir, I have
not got the list here.

ot it & ag waq wgn
g™ feqea & ozt wgt wey
e dr gat A ot § e
frr® a4 swmw dAEw W
T ¢ Wt T W R fer W e
rfre fxw AR 17 ? TEETT &
fet fs1 w@q & dife ot O3
far & fot oafor =em gt ox
dfigat wiax o 5 R W O
wfrew agram & a@ § ?

[Shri Dwivedl: I want to know
whether _any technical hands have
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been sent to carry on research work
in such places in India, where raw
materials and other resources which
the Ministry is investigating are
found? For instance, whether any
technical assistance has been given to
establish cement and iron factories in
Vindhya Pradesh, as these materials
necessary for them are found there in
sufficient Quantity?]

ot =) qwm : 9g FAE A T
wff figoar wifs g8 & @ qW e
g gor mr g f& a2 fawwr
aTh § SAGTE F W KT W@
& ok &) gl FAAT wEEm g@

v ¥ gon wdoawe g8 @ &
Joc W b g

[Shri . Prakasa: This  quegtion
does not s‘:x&isg out of it, ‘as only this
h§s' been asked in the main qiiestion
ag to what assistince has' been given
to thesé ‘industries by my Ministry.
If the hon. Member were to give notice
of any other question in this con-
nection, I am prepared to answer it.]

oft frit: o fasy wqw F AN
W oA @ §, a8 HT v o
w1, a5t w1 #t INfAET AT
d g g?

[Shri Dwivedi: Whether any techni-
cal assistance has been given to
those industries such as diamond and
coal industries that are béing run in
Vindhya Pradesh these days?]

Mr. Deputy-Speaker: If the hon.
Member wants infdrination regarding
a particular indystry he shoyld put a
specific question.

Shri R. Velayudhan: May I know
whether the Minister is aware that
the industrialists have better techni-
cal experts than the Government are
having today?

Shri Srl Prakasa: That is a matter
of opinjon.

Shri va Rao: May I know
whether Government have got suffi-
clent number of techniciaps to give
tceh:ﬁcal personnel to the industries
and 1t so what is the number?

Shri Srl Prakasa: That again is a
matter of opinion, because I could not

ER R
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PETROL BELT IN NAINI TAL TARAI
AREA

*2951. Prof. S. N. Mishra: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether recent prospectings have
established that a petrol belt is running
through the Naini Tal Tarai area in
the Uttar Pradesh; and

(b) if so, whether any conclusive
proof of the petrol belt has been
established?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The Geological Survey
of India report that they are not aware
of any prospecting hav: been under-

* taken for oil in the Naini Tal Tarai

area in the Uttar Pradesh.
(b) Does not arise.

Prof. 8. N. Mishra: May I know, Sir,
whether Government h%ve any infor-
mation that some of the American
technical experts employed on behslf of
the Government of Nepal have traced
the continuation of the belt inside the
Nepal territory?

Prakasa: So far as our in-
formation goes, there is not much possi-
bility of finding oil in Uttar Pradesh.
We follow the well known principle of
going from the known to the unknown
and after we have finished our investi-
gations in the Jwalamukhi Area in the
Kangra district in the Punjab we shall
trace the line further and see whether
we can find anything in Uttar Pradesh.

st wing : #3770 T@-
wdw fF fomat e w¢ w9rea-
ag ® A feft g o e faed
®t grwEar qrf o § 7
[ rt.lqﬂd:Wl the hon. Minister
be ?ieued 'o” sta“.té1 whether theré is

an{ possibility of finding ' petroleum
belt at other places of India except at
Digboi?)

ot oft owve ;o aw aaw A
. W WRew fem o g,
dfer xw w8 IaE AT oy W
§ . foim,wc dwm 0w FR o
wg e R F tg A sFeEdt
{1 @ & sfaforr g il @ vy,
AT WX AATE R TRE WY §
A sAvww £@ w1 waw fem ]

Shri : 1 )!
I SRR

{
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but there is possibility of finding petrol
belt in other places also, specially in
the Punjab and as I have just now
stated there is a possibility of finding
petrol ir. the Jwalamukhi area. Be-
sides this we have done exploratory
work in Cutch, Andamans and Ramnad
district of Madras,]

& wfews ww ;. & @ g
# g waar qgar g fF e ok
o[ ag Ny & fared 4 faT 1 e
oW wew waw A facfifrecor @ war
¢ wgt A w8 four mr &, s
Tatde ® ag T3 wew § fr gt
T A g8 @ i e §?
Seth Govind Das: connection
I v[nnt 0 know Dm"'nt}::rﬂ;i:y lnvutlca-
tions hav¥ been made in Bastar and
Sarguja States which have now been
merged with Madhya Pradesh and whe-
ther the Government are aware of the

possibility of the existence of such a
1t tbere also?]

ot wow: o oz § FrodR
gw wEil & fed w0 R W
Fwwar gl § AT ow aw T
freeg aff & omar fr el fadie
wr & @ 3% foe omm, aw o
W EA | qedde qzd & fod &
o §1
[Shrl Sri Prakasa: The fact is that
crores of rupees are required for such
purposes and the Government is not
prepared to undertake any such in-

vestigations unless they are sure about
gl‘:l’& pimlbmty of finding petrol belt

s Mfmaw: w W gAw
¥ qrefige sgraw ® W o w7
o femr ot T ¢ fwe & fis

fye wwrx IEA 9 N B AN
I e dw o W w7

[Seth Goviad Das: Do the Govern-
ment propose to send Paniwala
Maharaj there so that he may divine
the existence of petrol belt as he did
in the case of water?]

oft ff Terer . gl @O
o q qar aff 41 gt @t 9
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yee I @ wcmq‘ﬂh aft ¢

[Shrli Sri Prakasa: I do not know
anything about Paniwala Maharaj. Of-
tc‘iours]e, I see them at the Railway Sta-

ons.

|/ nife o q qASA IV
qrflare Agraen @ T8 & afew 3T
qia® mEraw & fae 1 maAge
T @ v ® o fger w3 e

g

[Seth Govind Das: I do not mean
those Paniwala Mabharajs (water car-
riers) of the Railwa N{ stations, but I
mean that Paniwala Mabaraj whom th
Government have deputed for this pur—

pase.]

oft oft werwr : AR fmr ¥ WY
arftarer sy frgwr aff fear
war @4

[Shel Sel Prakasa: No such Paniwala
Maharaj has been appointed in my
Department.]

Wz Mfog ow . ®T AR @
qw faam...

[Setln Govind Das: Has any depart-
ment of......... ]

Mr, Depaty-Speaker: Order, Order,
the hon. Member is a well-experienced
Parliamentarian. He cannot go on
speaking again and again, when I ask
him not to continue. He cannot turn
a deaf ear to the Chair.

What has paniwala maharaj to
with oil; there must be an
maharaj for -that.

T.B

*2952. Prof. 8. N. Mishra: Will the
Minister of Health be pleased to state:

(a) whether a method for the techni-
cal production of P.AS. a ific for
T.B. has been devised by a former re-
search Scholar of the Unlverm,y
College of Science of Calcutta

(b) it so, whether Gmmmont pro-
pose to adopt or encourage this method?

The Minister of Health (Rajkumoari
Amrit Kaur): (a) Yes.

(b) As Government have not unjer-
taken manufacture ot ::&
commercial purposes qu on ot

method does not

their adopting the
arise. however, any private firm

oﬂwala
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were to apply for assistance in the im-
pori oi .aW materials or for the sup-
ply of raw material from indigenous
sources for the manufacture of the
drui Government would be prepared
to give all possible help.

Prof. 8. N. Mishra: May I know whe-
ther Government experts have examin-
ed the technical method discovered by
the professor?

Rajkumari Amrit Kaur: Yes, the
method has been looked into and as a
matter of fact the doctor who has dis-
covered this method is working with
a firm and that irm is producing P.A.S.

Prof. 8. N. Mishra: May I know what
amount of P. A. S., especially in terms
of money, is imported from outside?

Rajkumari Amrit Kaur: I would have
to have notice of that question. P. A. S.
is on the O. G. L.

Shri T. Husain: Have Government
tried to ind out if there is any specific
for T. B. in the Ayurvedic. nani or
Homoeopathic systems of trgatment?

Rajkumari Amrit Kaur: 1 have often
had claims made from those who prac-
tise according to the urvedic and
Unani systems of medicine, they have
been looked into but I have not had any
proof that those claims are justified.

Shri Rathnaswamy: Is 1t a fact that
the World Health Organisation is pre-
gared to help India in a mass vaccina-

on programme during the next few
years, and if so, what is the extent and
the scope of help which this World
{!iﬁ“‘l" Organisation has offered to
ndia?

Rajkumari Amrit Kaur: The World
Health Organisation and U.N.I.C. E. F.
have been helping India in regard to
mass vaccination of B. C. G. which is
a preventive against T. B. But I do
not quite see how it arises out of this
question.

Mr. Deputy-Speaker: It doesn't.

Shri A. C. Guha: Have Government
tested the efMicacy and quality of this
indigenous production? quality

umari Amrit Kaur: P. A. S. is
a well-known product.

Bhri A. C. Guha: I know. But I want

pt:rukg:c]:w] whethe{n eSot\;‘erm'nenit has

ularly exam pro-
duced by this method. © quality

Rajkumari Amrit Kaur: Govern-
ment has no information that this
product is nat up to standard.

10 APRIL 1851
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Shri Rathmaswamy: Have Govern-
ment got any complete anti-T. B. pro-
gramme to be executed in the near
future?

Rajkumari Amrit Kaur: I do not see
how this question arises.

Mr. Deputy-Speaker: Next question.

NATIONAL CATHOLIC WELFARE
CONFERENCE

*2953. Shri Sidhva: Will the Minis-
ter of Health be pleased to state:

(a) whether the War Relief Services
—National Catholic Welfare Confer-
ence has sent any supplies of relief to
India for needy persons; and

(b) if so, what are the commodities,
whether they have been distributed and
it so, to whom?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) A statement furnishing the in-
formation is laid on the Table of the
Irgousleél[See Appendix XXI, annexure

o, 13.

Shri Sidhva: May I know the quanti-
ty that was sent by this Assoclation
and to whom they were distributed?

Rajkumari Amrit Kaur: If the hon.
Member will read the statement he will
find that 6,00,000 pounds of wheat,
1,80,000 pounds of cereals and 1,80,000
pounds of chocolate milk powder were
received in 1948-49 and they were dis-
tributed mainly to refugees tkrough
Government agencies. Then, 53 cases
of Atebrin containing 11,537 botties
each were received also in 1948-49 and
these were distributed to Public
Health organisations for free supply to
poor and needy persons. Then later,
2 tons of clothing. foodstuffs and
medicines also were received quite
recently, in Janua?' 1931, and these
stores are being distributed for the
flood-affected areas of Kashmir—food-
stuffs went to Bihar and some medi-
cines to the Delhi area, and some for
relief camps in Bombay State.

Shri R. Velayudhan: May I know
whether this National Catholic Wel-
fare Conference is supplying food
arcels to India in assoclation with the
. A. R. E. organisation which also
supplied food and clothing to India?

Rajkumari Amrit Kaur: I do not
think the two have any reference to
each other.

SCIENTIFIC BIBLIOGRAPHICAL CENTRE

*2954. Dr. Ram Subhag Singh: Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that the Govern-
ment of India propose to establish a
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Scientific Bibliographical Centre in
Delhi?

The Minister of Natural Resources
and Sd)ent‘l{nc Research (S8hri Sri
¢ Yes,

DemovriTiON OoF DISPLACED PERsons’
Houses IN MOTINAGAR

*2955. Pandit M. B. Bhargava: Will
ﬂtaeteMmister of Health be pleased to
state: :

(a) whether it is a fact that approxi-
mately 100 pucca houses built by the
displaced persons gtthefr, own cost on
the 'open land in . Moflhagar were
forcibly demolished in the last week of
.December, 21980;. & ; 1wy riyalec’
(b) if so, what was the exact number
of houses pulled down and the- nymber
of families rendered Hometess ‘thereby;

(¢c) under whose orders thest houses
were demolished and whether sufficient
notice was given to the occupants of
these houses before forcible demolition
was resorted to;

(d) whether it is a fact that the said
pucca houses were put up by the
occupants with the tacit consent of the
Government and the express permis-
sion of the Secretary and the Medical
Officer of the New Delhi Municipal
Committee;

(e) whether any alternative accommo-
dation was offered to the occupants of
these houses, if so in which locality,
and if not, why not;

(f) whether any excesses were com-
mitted by the Police officials in carry-
ing out the eviction order;

(g) it so, what steps have been taken
to bring to book such officers, who
resorted to more force than was abso-
lutely essential for the purpose;

(h) for how many houses the order
of eviction was passed, and why was
the orders of eviction and demolition
issued and carried out when the Delhi
Premises Eviction and Requisition Bill
was still being considered by the Select
Committee and is yet to be passed by
Parliament;

(i) what is the estimate of the
damage caused to the persons who put
up those structures with the consent
or connivance of the authoritles;

(j) how Government contemplate to
compensate them for such losses; and

(k) whether any alternative accom-
modation has been provided to the
families who have been rendered
homeless and thrown out on the

The Minister of

Health (Rajkumari
Amrit Kagr): (a) and (b). Forty-ﬂv:

unauthorised constructions, of

10 APRIL 1951

“be. provided only
.constryctions,

Orgl Answers 3040

thirty-five were occugied by displaced

persons were demolisned in Motinagar.

Ehe number of families affected is not
nown.

(¢) The houses were demolished
under orders of the Delhi Improve-
ment Trust and after giving sutficient
notice more than once.

(d) No.

(e) According to Government's
golicy alternative accommodation is to
in the case of older

that is, those put up

yefare 24th.August 1948, The constr
E:an’w'hlch ve been ' d,emolisl'{‘ec&
however, recent. ones put  up

:'aﬁ:r' August 1950. .

() No. |

! . DRI T RER
(g) ‘Does not arise.

- “(h) In all two hundred and thirty-

three notices were issued. In view,
spite of repeated warnings, of the
rapid increase of unauthorised con-
struction on Improvement Trust land
it was found necessary to take action
under the existing Improvement Trust
Law.
(i) The total cost of the structures
demolished is estimated to be about
Rs. 30,000, There was no consent or
connivance of the authorities.

()) The constructions bein
unauthorised, the question o
sation does not arise.

(k) Alternative accommodation was
:3t asked for by the persons concern-

entirely
compen-

Pandit M. B. Bhargava: May I know
whether any evidence was disclosed as
to when the first constructions were
made on these plots?

Rajkumari Amrit Kaur: It is very
difficult to say exactly when, but un-
guhhoriud constructions are gcing up

aily.

Pandit Thakur Das Bhargava: Is it
not a fact that in respect of the occu-
pants the Government has been pleased
to prescribe that alternative accom-
modation must be glven to them before
they are disturbed?

Amrit Kaur: That s
not so where unauthorized construc-
tions are concerned after a given date.

Dr. Deshmukh: What was the area
covered by these houses which were
demolished and have any new houses
been built since the demolition of these
old houses?

Rajkumari Amrit Kaar: I would
have to have notice of the question as
to the area covered by these houses.
As far as new houses are concerned,
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no more have gone up because plans
have to be made for building and all
plans have been held up because of
unauthorized constructions on these
.Improvement Trust lands.

Dr. Deshmukh: May I know how
long it would take for the Improve-
ment Trust to start construction on
these plots?

Rajkumari Amrit Kaur: I could not
ve the answer, because, as you know,
ere has just been an enquiry ‘made
and the -Enquiry ‘Committee has just
‘furnighed’its report. But the’Improve-
‘ment Trust does go on' building ‘ac-
cording as it'can and according’as peo-
—gh come forwdtd to buy lamd ‘and
uild houses on that land.

Dr. Deshmukh: Has the Government
considered the possibi that  the

rovement Trust woul ro-

ﬁ'fm ‘tl’l&t"' 3 y:rn 133:&2‘&7

start the construction, and whether it

would not have been desirable to allow

%ih;sg’ houses to continue for some more
e

Rajkumari Amrit Kaur: That is a
suggestion for action, Mr. Deputy-
Speaker. But in any case I deny that
the Improvement Trust will take years
to build houses.

Shri Chattopadhyay: May I know
whether any legal steps were taken
when these unauthorized constructions
were first detected?

Rajkumari Amrit Kaur: I may in-
form the House as I have already said
in my answers that notices were given
again and again, the Chief Commis-
sioner gave a directive on the 8th of
August 1948, he issued again a press
note on the 24th of August, 1948 and
the Delhi Improvement Trust gave a
further notice. But in spite of these
the unauthorized constructions went
on. I have met people again and
again in this connection. They all
promised me always that they will not
put up houses, and yet unauthorized
construction continues.

Pandit Thakur Das Bhargava: Is it a
fact that thirty houses were demoli-
shed in Kachcha Damdama and that
these houses were not built after
August 1950 but even in 19497

Rajkumari Amrit Kaur: I want to
have notice for that question. The
hon. Member is referring to some-
thing else.

Pandit Thakur Das Bhargava: What
was the urgency of demolishing these
kucha houses when the other houses
are not to be substituted before the
passage of a few years more?
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Rajkumari Amrit Kaur: Unauthoriz-
ed construction cannot be allowed to
proceed.

Pandit Thakur Das Bhargava: Is it
not a fact that about 5,000 and more
unauthorized constructions exist in
Delhi and have all of them been de-
molished?

umari Amrit Kaur:

Wherever
possible, they are .

073 fack that & sub-commiee. of
ot a fa a nitte

bers of this ‘appointed
and th e

Mr. Deputy-Speaker: Next question.
Dr. Deshkmukh: The question has not
been understood by the hon. Minister.
Mr. Deputy-Speaker: The hon,

Minister says that there is no such
recommendation.

Shri Kamath: No Sir, she said
“rule” not “recommendations.”

Rajkumari Amrit Kaur: No such
recommendation has...

Mr. Deputy-Speaker: When the hon.
Minister gives an answer, you must
accept it.

Shri Kamath: We should accept any
answer?

Mr. Deputy-Speaker: There cannot
be a discussion on the answer. You
accept it or say it is wrong at some
later date.

Pandit Thakur Das Bhargava: The
hon. Minister has stated that alter-
native accommeodation was not given
to those persons who were evicted from
these houses. Is it a fact that they did
not ask for any accommodation or the
Government was unable to give it to
them?

Rajkumari Amrit Kaur: They were
neither entitled to an alternative ac-
commodation when they were law-
breakers, nor did they ask for any
accommodation.

CENTRAL SECRETARIAT LIBRARY

*2956. Shri S. C. Samanta: (a) Will
the Minister of Education be pleased to
state the improvements effected in the
Cse;xtrsl Secretariat Library since 1947-
4

(b) How far have the Inter-library
loan relations with fore: information
services and embassies Delhi pro-
gressed?
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[See Appendix XXI, annexure No. 14.]
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(The Minister of Education (Maulana
Agad): (a) A statement is placed ,ﬁ:
the Table of the House. (See Appen
XXI, annexure No. 14.)

(b) The Central Secretariat Library
is open to the Embassies in New Delhi
which do make use of its services. The
Library in return avails itself of the
services of the Embassies when neces-
sary.]

Shri §. C. Samanta: Has the supply
of books to the Nanking Library in
China been continued through the
External Affalrs Ministry? If so, may
1 know whether reciprocal arrange-
mg’nts for exchange of books are going
on?

apa G e O Uy
écrh"’fL“Jrh'J" & pylre

-y e g K &by
{Maulana Azad: No, Sir. So far as I
know there is no general system for
such an exchange of books.]
Shri 8. C. Samanta: Is it not a fact

that books were sent to the Nanking
Library in 1945-46?

oS adly ol ae 1Ol Udpe
&S &y - Uk &S bt PS5 ead
gﬁu‘._r‘qﬂr'”w"sur‘m
P R R g oS
il £y e L @ - ety
ol ]
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[Maulana Aszad: 1 cannot say any-
thing about this thing. All that I can
say is that the books of this library are
not sent to any other place. It is
against the general rules of the
library.]

Shri S. C. Samanta: Are the supply
of valuable bibliographical data to
Ministries going on? If so, may I know
how many have been supplied so far?

& e el g‘dn.:éljfwyfm

formation ummt e thlo -

Shri §. €, : ] Jesow,
the uéﬁitlu Mtha?‘hi#
been wided ju .the Central Secré-
tariat are being utilited? It
mhow many persons it has been
u X

e olans Sl olT UYye

-k 1y
[Maulana Azad: I cannot give the
figures just now.]

Shri R. Velayudhan: May I know
whether there is any selection Com-
mittee for selecting books for purchase
by this Library or is it done by the
Librarian alone?

gt K e ol Uy

R g4 434D 30 5> 2 gR4aS
-2 S

[Mauiana Azad: Yes, there is a selec-

tion Committee which meets every
week.]

Shrli R. Velayudhan: May I know
whether the Ministry is able to give me
the number of books that they are
having in the Central Secretariat
Library?

Mr. Deputy-Speaker: The hon. Mem-
ber will put down a separate question
for that.

Ry W ghea F gt

5o S o b s
IETTLL S JRETVN WapW RPN PRV
oSS wl &

[Shfl T. Husain: May I know whe-

ther Hindi and Sanskrit books have
been added to this libra-y?}
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[Maulana Azad: Formerly there was
no separate section of Hindl in this
library. Last year we opened a Hindi
Section and the number of Hindi books
is- being increased.] ' -

b o K ey et e
. 9 QH'
(Shri T. Husain: Has the number of

Sanskrit books been increased also or
not?]

u‘ ykahe | e :él}f Uy

e et ] el S
- o M

[Maulana Azad: No Sanskrit books

have not yet been purchased for the
library.]

a5 nfex aw: qAdlg o f
3 orefY 7 wgy fie gt % € oTEY
®T areaw & ag a% g A R
gararl & W £ agraar el &)
w1 § wia awar § fe g feg sw
N ggad § ot w1 @ AW |
Taddz #Y e fafea dvoer § fog
N 37 gararEl # e W W
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[Seth Govind Das: The hon. Minister
has just now stated that so far as this
library is concerned, we get some hel
from the foreign embassies as well.
May I know what kind of help we get
from them and whether the Govern-
ment have any definite plan which can
be placed before those embassies for
getting such help?]

Ue 33 et sl 2 Ol Uy
v 2 Sopbody e i
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‘[Maulana Azad: The kind of help
that we get at present is like this. The
United Nations have agreed to send us
one copy each of books that they would
publish. We are getting this help.
Besides this, we get some books from
the Information and Cultural Relations

Sections that have been opened by the
foreign embassies in India.]

Shri S. C. Samanta: May I know the
number of Members of the special
library committee that has been consti-
tuted for the selection of books and
also who is the Chairman of the com-
mittee?

& & S t ol Ulye
P gk & W ek

-t g o) U S e

[Maulana Azad: The Committee con-
sists of seven members, and the Secre-
tary of this Ministry is the Chairman
of the Committee. I cannot give their
names just now.]

Mr. Deputy-Speaker: Next Question.
AuDIT DEPARTMENTS IN FOREIGN

COUNTRIES
*2057. Pandit Munishwar Datt
Upadhyay: Will the Minister of Finapoe

be pleased to state the maintenance
charges of the Audit Departments in
the foreign countries?

The Minister of Finance (Shri C. D.
Deshmukh): The expenditure on the
office of the Auditor Indian Accounts,
London and of the Audit Office which
it is proposed to set up in Washington
in the current year is estimated to
cost Rs. 5'31 lakhs. :

Pandit Munishwar Datt Upadhyay:
What is the arrangement for the audit
of accounts in other countries where
we have not got audit departments?
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Shri C. D. Deshmukh: All their ac-
counts find -their way, Sir, to the Ac-
fo‘tjx?tant General, Central Revenues in
ndia. -

Pandit Munishwar Datt Upadhyay:
Is there any difficulty being felt in such
auditing from here?

Shri C. D. Deshmukh: No, Sir. I do
not think any difficulty is experienced
in this matter. The auditors outside
are under the control of the Auditor
General in India in exactly the same
way as any Accountant General in
India, except that they do not keep
any initial accounts but they are sub-
ject to the discipline and other control
of the Controller and their: findings ‘are
finally incorpurated in the Auditor
General's report as in the case of our
internal accounts.

Pandit Munishwar Datt Upadhyay:
Why has it been found necessary to
have these offices in London and
Washington?

Shri C. D. Deshmukh: On account of
the magnitude of the transactions, Sir.

Shri Kamath: Is it a fact that the
Comptroller and Auditor General of
India after his tour and inspection of
the embassies and missions last year
suggested a reorganisation of our audit
offices abroad, withr a view to suiting
or adapting them to the new con-
ditions of our Indian Republic?

Shri C. D. Deshmukh: I have not
seen any such report, Sir.

Shri Kamath: Has he made a report
at a'}.l, on this subject to the Govern-
ment?

Shri C. D. Deshmukh: I have not
seen any such report at all.

Shri Kamath: Has he made any
recommendations or suggestion in this
regard?

Mr. Deputy-Speaker: The same ques-
tion in another form.

Shri T. Husain: Do Government pro-
o0se to reorganise the audit department
foreign countriess with a view to
economy? If so, may I know in what
manner?

Shri C. D. Deshmukh: This is pri-
marily a matter for the Auditor -
eral. I do not believe that he has come
to the conclusion that any retrenchment
is called for in some of these audit
offices. Indeed here in India, he has
Been pressing for increase in the staff
on account of the addition to his res-
ponsibilities.

Shri T. N. Singh: With regard to
laces where there are no audit sec-
, may 1 know whether it is pro-
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posed for the Auditor General or some
other officer of his staff to visit those
places or to have the auditing done by
the books being brought to India?

Shri C. D. Deshmukh: Unless there
is any special reason, 1 do not think
a visit by the Auditor General or any
officer of his would be necessary.

Mr. Deputy-Speaker: Question No.
2958; Prof. K. T. Shah; absent. Next
question.

Shri Hussain Imam: On a point of
rder, Sir, Prof. K. T. Shah is not in
is seat. But, this question  asks for
a Statement being lald on the Table.
Still, there is no statement available
in the Notice Office, in spite of your
warning yesterday,, .

The - Deputy-Minister of Defence
(Major-General Himatsinh§i): The
statement is being collected.

PERSONS EMPLOYED IN MINISTRIES

*2959. Babu Gopinath Singh: (a)
Will the Minister of Home Affalrs be
pleased to state the total number of
persons (excluding Class IV staff) em-
ployed in the various Ministries and
how many of them are permanent and
how many are temporary?

(b) Of the persons who are tem-
porary, how many have put in a
service of (i) eight years and above;
(ii) ive to eight years; and (iif)
more than three years but less than
five years?

The Minister of Heme Affairs (Shri
Rajagopalachari):

(a) Permanent . . 2202
Temporary . . 4643
Total . . 6934
(b) (i) Eicht years and above 802
(li) Fivo to oight ysars . 1568

(ili) More than three years
but less than five years 1080
Total . 3510
Babu th Singh: Will the hon.
Minister k state the reasons for

not making these employees per-

manent?

Shri Rajagopalacharl: The reason is
that there are no permanent oosts
against which they could be made per-
manent. That is the general reason.
But, I have explained the difficulties on
many occasions in respect of details.

Babu Gopimath Singh: May I know
if the principles governing discharges
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and reversion to lower grades in res-
pect of these employees have been
altered more than a score of times
during the last four years?

Shri Rajagopalachari: I am not sure
about the actual number of the altera-
tions. But, hon. Members should not
be angry if Government makes changes
now and then in regard to their policies
in this réspect re Hurhanitarian
considerations, economy, efficiency and
several other elements have to be
taken into account.

.

Shri
ed this on many ocddsions 3
I may do so again.. Hdn.. Memberts idre
aware that during the ‘war, temporaty
posgs were created in large numbers
and after the War, they could fot be
liquidated at once for several reasons.
Then, we provided that persons who
had been recruited otherwise
through the Public Service Commiss
should ordinarily be confirmed if they
gass the tests held by the Commission.
ne examination for the purpose of
filling vacancies was held in 1947; 185
assistants and 563 clerks were confirm-
ed on the results. Those persons who
had qualified in the Commission’s exa-
mination earlier and Scheduled classes
employees who fulfilled certain con-
ditions were also allowed to be con-
firmed. The total number of confir-
mations thus made in the Assistant’s
grade was 116 and in the Clerks' grade
326. New schemes were brought in and
accepted and are being worked to pro-
vide for more of these temporary peo-
ple. On the whole, out of the 4642
employees that I have stated in my
answer, 3510 have completed three
ears service. Of these, 1,000 have
een found to be primarily eligible to
bhe declared quasi-permanent even when
there are no posts readily available.
We are working out the schemes and
when they are comFIeted, large num-
bers will be taken in. All that could
possibly be done to meet the justice of
the case in this matter is being done.

Shri Dwivedi: May 1 know what is
the policy of the Government in con-
nection with employees in the Govern-
ment of India, who have put in some
service and who have also qualified
themselves in certain examinations con-
ducted by the Union Public Service
Commission, in connection with the
retrenchment that is going to take place
as a result of the economy drive?

Mr. Deputy-Speaker: How does it
arise? :

i T Sk
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Shri Dwivedi: There are certain
employees under the Ministries of the
Government of India who have put in
some service and who, have qualified
themselves in the examinations con-
ducted by the Union Public Service
Commission. I want to know_what the
golicy of the Government of India will

:ji?n connection with retrenchment if

~ Mr. Deputy-Speaker: This quéstion
relates to temporaty employees.

 Shri’ Dwlveli: Same Have put in two

p

e e
mﬁ‘ are. terhporary. sp re:-6t

number of years of - of the
employees.

Shri Dwivedi: They have
¢értain examinations also.

Mr. Deputy-Speaker: But, the posls
are temporary.

Shri Rajagopalachari: Possibly, the
hon. Member has not followed the
answer. The question is in respect of
temporary employees. The hon. Mem-
ber should remember that when these
temporary employees were taken, it
was quite distinctly understood that
they could not make any claims for
r:rmanency. For those who have put
n more than three years of service, we
have attempted to provide as much as
possible.

Shri Rathnasw. : If the Govern-
ment does not confirm even such of
them as have put in more than five
years of service, is there not a possi-
bility of administrative efficiency suffer-
ing on account of lack of decision in
this regard?

Shri Rajagopalachari: Mere length
of service in the temporary services is
not enough. It may be 5 years; it may
be 20 years. But, some qualifications
have been prescribed which are
reasonable gualifications. For those
who have put in three years
and who satisty the reasonable
qualifications prescribed, every attempt

made to find jobs. We have
not only found jobs for them, but we
have also tried to give them a quasi-
permanent status against half the
number of semi-permanent jobs whicn
may be expected when the schemes are
completed, that is to say available for
three years at least. Having provided
for all those, it is not right to say that
we are breaking any promise or are
guilty of any indecision if we do not
create jobs for persons who were re-
cruited on a very temporary basis. We
cannot do more than we have done and

'pas¥ed
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I do not think there will be any break
down of morale on that account. On
the contrary, efficiency may  break
down if we simply supply men with
posts when the posts are not necessary.

Mr. Deputy-Speaker: Next question.

Seth Govind Das: May 1 ask one
question, Sir?

Mr, Deputy-Speaker: The answer is
complete. A statement has been read
out by the Minister. I shall proceed to
the next question.

Shri T. Husain: One guestion about
displaced persons only, Sir?

‘Mr. ‘Deputy-Speaker: -«Wh r it
may be; they areall temporary. xt
question.

CoMMONWEALTH CONFERENCE ON SCIENTI-
¥1¢ DEVELOPMENT OF ARMAMENTS

*2960. Dr. V. Subramaniam: (a) Will
the Minister of Defence be pleased to
state when and at what place was the
Commonwealth Conference on scienti-
fic developments of armaments
and who were the delegates who
attended?

(b) Is there any arrangement bet-
ween the Commonwealth countries for
free exchange of advanced scientific
and technical information regarding
development of armaments?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) The
hon. Member is probabgo referring to
the Conference of the Commonwealth
Advisory Committee on Defence Science
which was held in U. K. from the 3rd
to 21st July 1950. The Conference did
not deal particularly with develo
ment of armaments but dealt main
with subjects like operational research,
civil defence, meteorological research
of interest to the defence Services etc.,
and discussed generally how the
scientific talent in each of the Com-
monwealth countries could be utilised
to the best advantage in _defence
science research. AY the Common-
wealth countries participated in the
Conference and Observers from U.S.A.
were also present. I lay a statement
on the Table of the House giving the
list of delegates who attended. [See
Appendix XXI, annexure No. 15.]

(b) There is no regular arrangement
for the free exchange of such informa-
tion. Information which is specifically
required is, however, generally made
available.

Dr. V. Subramaniam: Sir, is it a fact
that some category of information is
held over by the Commonwealth coun-
tries as security classifications and if
so, in what categories is information
held over?
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Major-General Himatsinhji: Scientific
infornfation relating to  armaments
which is secret, is not ordinarily shared
between all the Commonwealth coun-
tries, because that would obviously be
against security considerations. The
general understanding is that if a
of the countries is definitely intereste:
in a particular problem and is under-
taking research for the benefit of the
Commonwealth, on that problem, then
such information would be made avail-
able, provided secrecy is maintained in
the country to which the 'information
:.bl ipplied, This is not an ‘unreason-

e 4

be exch

oL T

it i o
are y us wh

unl!n(mour tp%ﬁnlc_al ¢ wbﬁcaﬁom

of charge e ally Eltoria on Pre-

servation of Stores and other problems

connected with stores?

Major-General Himatsinhji: Sir, T
cannot offhand give the reply about the
payments. But with regard to ex-
change of technical information, the
U. K. has been helpful and where we
needed any information we did not
find any difficulty in getting it. The
present arrangement is more beneficlal
to us because we are getting more than
what we give.

Dr. V, Subramaniam: Sir, is it a fact
that now a separate Department nas
een created under the Ministry of

fence whose head is the Scientiiic
Adviser to the Ministry of Defence,
and if so what is the coordination bet-
ween the Director of Technical Deve-
lopment and this body?

Major-General  Himatsinhji: The
Scientific Adviser to the Ministry of
Defence is Dr. Kothari whose services
have been loaned from the Delhi Uni-
versity. His authorised pay is Rs, 2,00
to Rs. 2,600; but this officer refused to
take that pay preferring to take only
Rs. 1,250 which was his pay in the Delhi.
Uniersity. This new section co-ordin-
ates with the Directorate of Technical
Development and gradually we hope to
merge the two into one.

Shri T. Husain: Sir, was any mem-
ber of the Standing Committee for
Defence included in these conferences
and if not, why not?

Major-General Himatsinhji: No Sur,
as none of them was qualified.
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PoiNT FOUR PROGRAMME

*2961. Shri Alexander: Will the
Minister of Finance be pleased to state:

(a) whether the first batch of
trainees under the Point Four Pro-
gramme has been recruited; and

(b) if not, when they will be recruit-
ed?

The Minister of Finance (Shri C. D.
Deshmukh): (a) No. The essential
purpose of that Programme is to provide
such elements of American technical
“know-how"” and experience as may ke
available and useful in contributing to
the general economic development _ of
countries interested. As such, the re-
quests for technlical assistance are to
be related to the projects in operation,
and are to be sponsored by the autho-
rities concerned. The selection of per-
sons for training will not take the
usual form of selection of trainees for
scholarships ete.

(b) Lists of our requirements have
been forwarded to the Government of
the U. S. A. and the question of availa-
bility regarding training facilitles is
still under the consideration of that
Government. .

Shri Alexander: Sir, may I know
how many people have availed them-
selves of this technical aid programme,
or how many industries have availed
of this assistance?

Shri C. D. Deshmukh: I said only
lists have been forwarded to the Gov-
ernment of the U. S. A. So there {s
o question of trainees having availed
themselves yet of the programme; and
the lists that have been forwarded con-
cern the requirements of Government
alone. It is possible that we shall send
supplementary lists which will include

;};e requirements of the private sector
so.

Shri R. Velayudhan: May I know
whether any activity on the basis nf

this Point Four Program
in India? & me Is going on

thgll-::ﬂw%s l:. Deshmuteh: 1 t&lzk. Sir.
press-note on ues-
tion which was Flnced in the llbragy of
the House, I think towards the end of
December; and it was stated there that
the Government of India have already
obtained from the U. S. A. Government
some experts for agricultural pro-
ects, one for the Central Tractor
: rganisauon and another agronomist
and plant breeder and a third for ex-
tension services.

Shri T. N. Singh: May I know whe-
ther similar enquiries have been made
%v the Government of India from the

nited Kingdom and other European
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countries for the training of technical
personnel in these specialised lines and
whether there will not, therefore, be
overlagping between these and the
enquiries made in the United States of
America?

Shri C. D. Deshmukh: This Point
Four Programme of course, belongs
only to the U. S. A, and the United
Nations. There is provision under the
Colombo Plan for exchange of tech-
nical personnel and care would be
taken to see that these two supple-
ment each other and do not overlap.

Excise DuTies l

*2962. Shri J; N, Hazarika: ' Will the
Minister of Fimance be pleased to state
the amounts of receipts from the excise
dutjes .on tea, tobacco, petrol and
kerosene in the State of Assam, in the
years 1947, 1948, 1949 and 1950?

The Minister of State for Finance
(Shril Tyagi): A statement showing the
amounts of the central excise dutles
on tea, tobacco (including cigarettes),
petrol (motor spirit), and kerosene,
collected in the State of Assam during
the financial years 1947-48, 1048-49,
1949-50 and 1950-51 (April to Decem-
ber only) is laid on the Table of the
Irgouslea][See Appendix XXI, annexure

0. 16.

Shri J. N. Hazarlka: What are the
respective shares of income from these
duties on tobacco and tea and kerosene
distributed during the last four years,
and what is proposed to be allotted to
the State of Assam this year out of the
Consolidated Fund of India under
arthiec,le 272 of the Constitution or other-
wise?

Shri Tyagl: Central excise duties are
not now distributed to the various pro-
vinces in accordance with what ac-
crues from the particular States. These
duties are taxes on the consumers and
they do not really come from the
States in which taxed commodities
are manufactured.

Shri J. N. Hazarika: Then, am [ to
understand that there is no machinery
in existence or under contemplation of
the Government to allocate these excise
duties to the respective States under
that article of the Constitution?

Shri Tyagl: Excise duties are not to
be distributed even under that article.
Government by Act can distribute a
part or whole of the duty realised: but
as I stated in reply to a question some
time back, Government has already in-
troduced a Bill constituting the Fin-
ance Commission and have lef{ it
to the Finance Commission to finally
say how much is to be given to the
various States.
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Shri Kesava Rao: May I krnow whe-
ther any State has requested the Gov-
ernment of India for a share in the
excise duty collected—especially on
tobacco—and if so what was the Gov-
ernment’s reply to this?

Shri Tyagl: The position about
tobacco is slightly different. We are
already giving a few States some com-
pensation for the loss of their sales-
tax on tobacco. Some States were
realising sales-tax from tobacco when
the excise duty on tobacco was first
levied and they had to give up this
sales-tax and some compensation was
granted. According to the new Con-
situation, now they can levy any sales-
tax on such commodities as come under
the excise duty of the Centre.

Shri Kesava Rao: What is the com-
pensation given to Madras?

Shri Tyagi: Yes, Madras up till now
was receiving Rs. 56 lakhs on account
of the loss on their sales-tax on tobacco.

Shri Bharati: What is the total
amount collected from Madras in res-
pect of the tobacco tax?

Mr. Deputy-Speaker: He has said that
Madras received Rs. §6 lakhs on ac-
count of loss in sales tax on this ac-
count?

Shri Bharati: Have they protested
against this amount? .

Shri Tyagl: Naturally.
is a question of even
payment.

. Maulvi Wajed Ali: In the statement
it is shown that the excvise duty realised
on tea during 1949-50 at the rate of
three annas per lb. is refundable on
export. What were the export duties
on tea realised from Assam during
these years?

Mr. Deputy-Speaker: The question
relates only tp excise duty. The ques-
tion of the hon. Member is not relevant
and I cannot allow it.

Sib_’aulvl Wajed AH: Another question.
r!

Now there
stopping this

Mr. Deputy-Speaker: Is it on the
same lines?

 Maulvi Wajed Al: Will the Minister
give the figure of the tea produced in
Assam, the quantity of tea "exported
and the quantity consumed internally?

Shri Tyagi: According to the question
I am required only ‘o furnish infor-
mation with regard to the excise duties
realised on these commodities. I can
give the amounts of these duties. I
do not have at present ready with me
figures of the quantity of tea produced.
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Shri Khandubhai Desal: I understood
the Minister to say that according to
the new Constitution sales tax cannot
be imposed on commodities that are
paying an excise duty.........

An Hon. Member: 1t is wrong.

Shri Khandubhai Desai: He said that
and that is why I want a clarification.
Is sales tax not being charged on sugar
or cloth?

Mr. Deputy-Speaker: The question
relates to sales tax on tobacco and let
t:ltixptplm-neutary questions be confined to

at.

ot rew Wt ;¥ fag )@
? @ g § 0 grdar & {7

(Shri Ramraj Jajware: Has the
Bihar State made any request in this
connection?]

Mr. Deputy-Speaker: This question:
relates o to Assam with respect to
which details had to be collected. it
does not relate to Bihar.

MINERAL WEALTH IN SCHEDULED AREAS

*2963. Shri P. Kodanda Ramiah:
Will the Minister of Natural Resources
and Scientifie Research be pleased to
state:

(a) what information, i{f any, Gov-
ernment have with regard to the
mineral wealth embedded in Scheduled
Areas; and

(b) whether any fresh attempts have
been made or are likely to be made in
this direction?

The Minister of Natural Resources

and Scientific Research (Shri Sri
Prakasa): (a) and (b) Yes, Sir. A
list of the important investigations

undertaken by the Geonlogical Survey of
India in the Schedul!ed Areas since
1947 is laid on the Tatle of the House
[See Appendix XXI, annexure No. 17.}

The Geological Survey of India in-
tend to continue investigations tp
acquire more knowledge of the mineral
resources of these areas. A list of the
geological work crroposed for the nest
two years is laid on the Table of the
gousleh[See Appendix XXI, annexure

0. 17.

Shri P. Kodanda Ramiah: May I
know whether there are any coal or
ofl c?leposm in the Madras Agency
area

Shri Sri Prakasa: The hon. Member
may kindly study the statement I have
laid on the Table of the Hcuse. It
extends to flve closely typed foolscap
pages and he will ind there all the in-
formation that he needs.
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Shrl T. N. Singh: With regard to the
information gathered relating to mine-
rals, is the Government in a position
to state whether prospecting has been
made in particular directions and whe-
ther the matter has reached a stage
when exploitation may be started?

Shri Sri Prakasa: I will again draw
my hon. friend’s attention to the lung
statement I have laid on the Table,
where he will find all the information
that he wants.

Shri T. Husain; May I know whether
Government has made any enquiries
regarding the Kharsawa, Seraikilla
and Chota Nagpur areas?

Shri Sri Prakasa: I would again refer
my hon. friend to the long list I have
laid on the Table.

eprsr. usain: I want to know w
‘ther t! ma‘ar'eas also are imclyded . ir
‘the list or not.

Mr. Deputy-Speaker: Hon. Members
must take care to see that before they
come to the House they study the,
statements placed in the Notice Office
for the day. If they are interested in

articular questions they should look

nto the statements and come prepared
16 the House to put their questions. As
a matter of fact the answer to this
-question covers five closely typed pages.

ow can the Minister be expected to
lay his hands on a particular item in
answer to a general question?

CENTRAL ExCISE COLLECTORATES

*2964. Shri P. Kodanda Ramiah:
Will the Minister of Finanee be pleas-
-ed to state:

(a) how many Central Excise Col-‘

lectorates have been set up in India;

(b) how many persons have been
recruited to this department
Hyderabad;

(c) how many have been sent by the
Central Government to sexrve
‘Hyderabad.

(d) whether it is a fact that the old
staff of the Hyderabad State Excise
Department, who are not able to cgm
up with English introduced in offi
business, are willing to get transferred
to other departments;

(e) if so, what steps have been taken
g0 far?

The Minister of State for Finance
(Shri Tyagl): (a) Eleven

(b) and (c). The hon. Member
resumably wants to know the num-
‘ber of persons taken over from the
Hyderabad State Governmeni and the
number sent by the Central Govern-

ment from their organisations for thu:

administration of Cenfral Ex
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Hyderabad; if so, the figures are 323
and 99 respectively.

(d) Yes.

(e) Although under the Scheme of
the Federal Financial Integration, the
staff have no right to opt for servire
under one or the other Government, the
Government of India considered the
matter on a request from the Hyderabad
Government and keeping in view the
interests both of the Department and
of the officers, they have agreed to
retransfer a number of officers. Ar-
rangements are being made by the Col-
lector of Central Excise, Hyderabad, in
consultation with the State Govern-
ment authorities, to effect the retrans-
fer of the officers as and when substi-
tutes are available.

Shri P. Kodanda Ramiah: May I
know whether there is any special
recru%tment for the Central Excise ser-

Shxi Tyagl: The general lines are
followed. There is no particular method
of. recruitment.

Shri P. Kodanda Ramiah: Is there
any special training for the Central
excise people?

Shri Tyagl: No special training is
given. After they are recruited they
work under senfor officers and learn
the work.

Shri Kishorimohan Tripathi: Sir, I
have to request that priority may be
given to my question No. 2967. The
question relates to a matter in which
many Members are interested.

Shrimati Durgabal: Also there is a
precedent when Mr. Kamath’s question
was given priority the other day.

Mr. Deputy-Speaker: I said that it
would not be a precedent.

W% ot Fropar

ney, ot wmd: (7)) wn
srpfrE dare aar dwfes T
o oy e A oA fe
Y § N (g *r g 8
@) dwar v qwer wd wwIw
TaTey §Y o ?

(#r) war geEe @ Erw |
fir frator wnt v Ty fear o,
frefh firew q¢ o & ?
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(M) T FEwT AE TR AR

71 fFd) afafy & qeqe 7z wa @
Fferdaiwrfage s W) § f&

ag frator FF areew fear g sgar
ag ?
JAUNK VALLEY PROJECT

[*2965. Shri Jangde: (a) Will the
Minister of Natural Resources and
Sclentific Research be pleased to state
how long it will take to complete the
survey work of the Jaunk Valley
Project (a tributary of Mahanadi) in
the Madhya Pradesh?

(b) Have Government arrived at
any decision as to when construction
work should be undertaken?

opose to reler
some

(c) Do Gevernmen
the Jaunk Valley Project to
council Yh order to ascertain wh
the éonstruction wark should be u
taken or not?]

= yrfws s oy denfive sy dylt

(sirefr sy © R84 (T) ITF W)
T @ geEei A ol aw
w QT €1 @7 1R TE
aare feay s @ fe | srrodrar,
AR AR FqE v anrr
Lk ol

(M) srgEerT ® AT WX T
W@ grry 7§ ww fafefer ofom
6. qg 9 TG

(f) sEem A wwrfar s
. $ frefo 8 ax ft ag
fafewsr & o aweft ¢

o e gt Nt Bt
Prukasa): (a) At this stage, the potep-

tialities of the Jaunk Project are hcllu,
lnvu ted. Theu surveys
to be com

Dltted by 1952-53

go ) At thh stage of investigations {t.

early to arrive at a definite con-
cluslon in this regard.

'c This can be decided only after in-
ations are completed and the pro-
ject has been prepared.]

st i : w1 qAAIT 0 w5
Tq Ty waeriR i w1 9 e W
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ffemftge & & woe 3 avw
T ® e sE W gEd
19 % & ASK X &1 oada fray
qr ?

[Shri Jangde: Will the hon. Minister
be pleased to state whether is it not a
fact that recently the Government had
ordered to continue thc land survey
work of the Jaunk Valley Project up to
the month of February only?]

oY oft ST : X A W AW A
Y feam AT TR ¥W qEw F qR 7Y
T § 6 wh et & fod oy
oxs, Xax gu W wre o row
¥t Qo T mw e A ae
w1 ¢ fiv o e N wd A wwwm
™ v A @ wer ax adt frwre
@ v g dcea wnor wh aly @
Praifer wom aonw o §

. [Shri Sri Prakasa: No such order was
issued, but in this connection I have
to that it was decided that the ex-
pénditure rege arding ' this land survey
work would shared by the Madhya
Pradesh Government and the Central
Government. But now the Madhya
Pradesh Government have informed us
that they are not in a position to in-
cur any expenditure in this connection.
Therefore the question of future ex-
ﬁ:ndnture is under consideration and

nce it is not possible to fix a time

limit.]

Mr. Deputy-Speaker: The question
hour is over.

Shrimati Dusgabal: M .{h ask for
your ruling on the point that the fact

ven prigrity on
some occasion would itself not consti-
tute a precedent, though the Chair says
that it is not a precedent and that that
particular ty given should not be
taken as a precedent?

Mr. Demlty»Speaker There is no
such. thing as . l t t for
the guidance o A ese are
not rulings of t.he Privy Council in a

articular case. It is open to the Chalr
tself to review its own ruling of an
earlier occasion. In that particular
case I recollect that 1 definitely stazed
that on account of the axception.
cumstances and the high rsonage o
whom the question rela I was mak-
ing an exception and that it ought not
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to act as a precedent. I am not going
to depart from the ruling 1 gave.

WRITTEN ANSWERS TO QUESTIONS
MILITARY STORES

*2958. Prof. K. T. Shah: Will the
Minister of Defence be pleased to lay
on the Table a statement showing:

(a) the total value or cost as re-
corded in the Ministry’s books of (i)
the various kinds of Stores, installa-
tions and equipments, maintained in
the several branches of the Defence
Services, and in the departments under
each of these, as on the 31st December,
1950;

(i1) the livestock, and animals for

carriage of goods or personnel, coaches,
wagons, lorries or trucks, maintained

in the several branches of the Defence ..

Services, and in the Departments under
each of these, as on the 31st of De-
cember, 1950; and

(iii) the quarters, camps, schools and
other buildings for training, hospitals,
dispensaries and hospital Stores, main-
tained in the several branches of the
Defence Services, and in the depart-
ments under each of these, as on the
31st December 1850; and

(b) the provision made for the
proper storage and safe-keeping, or
maintenance, of the Stores, Installa-
tions and Equipment, as well as for
the proper housing and care of the
animals and live-stock conveyances or
vehicles, maintained by the several
branches of the Defence Services, and
in the departments under each of
these, as on 31st December, 1950?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). The detailed information required
is not readily available, and its collec-
tion will involve an expenditure of
time and labour which wili be wholly
incommensurate with any value it may
have when collected. Even after it is
collected, it may not be in the public
interest to disclose most of it. In the
circumstances, I regret 1 am unable to
supply the information asked for.

Foop POR MILITARY

*2966. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defence be
pleased to state the total quantity of
food necessary for the Military in
India?

(b) Has the 25 per cent. cut in rations
been applied in the case of military
requirements?

The Depaty Minister of
(Major-General Himatsinhjl):

Defence
(a) It
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will be contrary to the public interest
to disclose this information.

(b) No.
EstaTE DUuTY BILL

*2967. Shri Kishorimoban Tripathi:
Will the Minister of Finance be pleased
to state whether it is a fact that Gov-
ernment are not proceeding on with
the Estate Duty Bill?

The Minister of Finance (Shri C. D.
Deshmukh): No.

CENTRAL FILM LIBRARY
*2968. Shri S. C. Samanta: Will the
l\gxtaéster of Education be pleased to
state:

(a) whether the Central Film Library
has been opened and if so, when; and

) b) if not, when it is likely to be
d opgn ed?

The Minister of Education (Maulana
Azad). (a) The Department (now Mini-
stry) of Education established in April
1947 the Central Film Library as a
lending library of educational films
and fillmstrips to schools and other
educational institutions throughout the
country. It has since been function-
ing as a part of the Audio-Visual Aids
Section of the Ministry.

(b) The question does not arise.

BLooDp-PLasma

*2969. Shri Alexander: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that there is
a dearth of Blood-Plasma in the hospi-
tals in the Centrally Administered
Areas;

(b) if so, what steps are being taken
to see that adequate supply of this is
maintained;

(c) whether it is a fact that artificial
Blood-Plasma can be manufactured out
of sugar; and

(d) it so, whether any research is
being carried on in this direction?

The Minister of Health ( vl
Amrit Kaur): (a) and (b). state-
ment giving the information required
in respect of all Centrally Administer-
ed Areas except Andamans and Nicobar
Islands is placed on the Table of the
House. [See Appendix XXI, annexure
No. 18.]

Information regarding the latter has
been called for and wili be furnished
as soon as it becomes avalilable.

(c) Yes. There are substitutes for

lasma produced from sugar and

xtran is one of them. Gelatin is
another substitute.
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(d) Yes. The research on the use of
geiatin as a substitute for plasma is
being carried out at the National
Chemical Laboratory of India at Poona.

CASUAL LEAVE

»2970. Shri Rathnaswamy: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that casual
leave for Government employees has
been reduced from twenty days to
fifteen days in the year; and

(b) it so, what are the reasons for
this decision?

The Minister of Home Affairs (Shrt
Rajagopalacharl): (a) Yes.

(b) Government consider that 15
days casual lcave per year is adequate
In this connection, I would point out
that before the war, casual leave was
limited to 15 days per year. It was
raised to 20 days durmg the war as
the number of worklns( ours was in-
creased to 404 per week. The number
of working hours is now 36 per week
while the number of closed holidays
has also gone up from 18 to 22.

“KASHMIR STORY”

*2971, Shri Raj Kanwar: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Film entitled “The
Kashmir Story” has been shown in
India and it so. when, at what place or
places, and for how long; and

(b) whether this ilm has been shown
in the US.A.?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) and (b). According to available
information, the film has been exhi-
bited in India as well in the U. K.
and U.S.A. Details regarding the dates,
places and frequency of exhibition are
not available as the film was a private
production and its distribution to
c{pemas was arranged by the producer.

SociAL EDUCATION SCHEME

*2972. Thakur Lal Singh: Will the
Minister of Education be pleased to
state when the Social Education Scheme
for which a sum of nearly two lacs
was sanctioned last year, is to
brought into force in Bhopal?

The Minister of Education (Maulana
Arad): No amount was actually
sanctioned for Social Education in
Bhopal: but there was a proposal 1.
set apart a sum of Rs. 2 lakhs during
the year 1950-51 for this purpose.
Due to financial stringency, however,

26 P8,
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no funds were available and the
scheme had to be dropped.

ScHooL OF FOREIGN LANGUAGES

*2978. Shri 8. N. Das: Will the Minis-
ter of Defence be pleased to state:

(a) which languages are at present
being taught in the School of Foreign
Languages; and

(b) whether there is any scheme to
n';ak,e provision for other languages
also?

The Deputy Minister
(Major-General Himatsinhji): (a)
French, German, Russian, Chinese,
Arabic, and Persian.

(b) Yes. It is proposed to start
Hindi classes.

MINERAL ADVISORY BOARD

*2974. Shri 8. C. Samaata: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the constitution of the Mineral
Advisory Board; and

(b) how many recommendations of
the Board have been accepted and
llrgxspolsmented during the years 1949 and

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). The Mineral
Advisory Board consisting mostly of
cflicials, was created in 1946. Its
constitution and functions are given
in the late Labour Department Reso-
lution No. M102(4) dated 9th January
1946, a copy of which is laid on the
Table of the House. [See Appendix
XXI, an..exure No. 19.]

The Board never met; and with the
constitution of the Ministry of Natu-
ral Resources and Scientific Research,
a proposal to abolish this board and
set up in its place a Board consisting
largely of non-officials representing
the mineral industry, to advise the
Government of India as well as the
mining public on matters relating to
production and marketing of mine-
rals, s under consideration.

EXPENDITURE ON_VARIOUS UNITS IN
ALR.

*2975. Shri Jagaunath Das: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the total expenditure incurred
in maintaining Gujerathi, Tamil,
Bengall, Kannada. Marathi. and Oriya
units in the All India Radio for the
years, 1948-49, 1949-50 and 1950-51.
separately:

(b) how many of these languagew
are being utilised for external and how
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many for both ' external and internal
broadcasts; and

(c) how many news bulletins are
being broadcast in.each of these langu-

age$ every day in internal and external
services?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) A statement giving the informa-
tion is placed on the Table of the
House. [See Appendix XXI, annexure
No. 20.]

(b) Two of these languages name-
ly. Tamil and Gujerati are being
utilised both for external and internal
broadcasts, the rest only for internal
broadcasts.

(c) A statement giving the infor-
mation is placed on the Table of the

House. [See Appendix XXI, annexure
No. 20.]

MiINISTRY OF DEFENCE (RETRENCH-
MENT)

*2976. Shri Balmiki: Will the Minis-
ter of Defence be pleased to state how
many persons have been retrenched
from the Ministry of Defence and its
attached and sub-ordinate offices, since
January, 19517

The Deputy Minister of Defence
(Major-General Himatsinhji): 1h®
following civillan staff have been
retrenched from the Ministry of De-

fence and Armed Forces Headquar-
ters:
Ministerial Staff ... 120.
Key Punch Operatars 1.
Class IV servants 9.
Information regarding the lower

formations of the Armed Worces 1is
being collected and will he laid on
the Tabie nf the House in due course.

CENTRAL APPELLATE TRIBUNAL

*2977. Shri Balmiki: Will the Minis-
ter of Law be pleased to state:

(a) how many cases have been
decided by the Central Appeliate
Tribunal for war pensions during the
year 1950-31; and

(b) what is the expenditure incurr-

ed on this tribunal during the same
year?

The Minister of Law (Dr. Ambed.
kar): (a) 797.
(b) Rs. 16.043/14/-.

MONAZITE PROCESSING FACTORY,
ALWAYE

*2078. Shri Alexander: Will the
Minister of Natural Resources and
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Sclentific Research be pleased to state:

(a) how far has the work of the
Monazite Processing Factory at Alwaye

and the installation of the machinery
has progressed;

(b) what are the industries for
which they can be utilised either
directly or indirectly; and

. (c) whether Government propose ‘o
instal machineries for production of
ato;mc energy for utilisation in indus-
try?

The Minister of Natural Resources
and Scientific Research (Shri 8ri
Prakasa): (a) Work on the construc-
tion of the monazite processing fac-
tory buildings at Alwaye has been
started and the main buildings are
expected to be completed in about six
months’ time. Orders for most of
the plant and machinery have been
placed and most of the equipment is
?xpected to arrive by the end of June,
951.

(b) The gas mantle industry,
manufacture of flints, cigarette
lighters, misch metal for steel casting,
special glass for lenses and optical
goods. enamelling of steel. high tem-
perature resisting alloys of magne-
sium.

(c) Yes, Sir: but only when such
working is a practicable proposition.

Fact FiNnpiNG COMMITTEE

*2979. Shri Raj Kanwar: (a) Wil
the Minister of Education be pleased
to refer to the reply given to my star-
red question No. 1830 asked on the Ist
March, 1951 and state why it has not
yet been found possible to arrange a
meeting of the Fact Finding Commit-
tee for the disposal of India Office
Building and its contents?

(b) When is a meeting of this Com-
mittee likely to be held?

The Minister of Education (Maulana
Azad): (a) and (b). The delay f{n
arranging a meeting of the Expert
Fact Finding Committee {8 due to
worsening of the international situa-
tion which has distracted the parties
from tackling the problem. The
matter is, however, under considera-
tion and results may be expected in
the near future.
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INDUN INDEPENDENCE MEDALS
[*2980. Shri B. S. Arya: Will the

{ginltstfr of Home Affairs be pleased
state:

(a) whether Government had decid-
ed to introduce the system of award-
ing Indian Independence Medals on
the Republic Day;

(b) if so, when it was to be intro-
duced; and

(c) the number of police and. mili-
tary personnel who have been award-
ed the medal since 15th August 1947?]

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b).
Government decided in January 1850
that a medal called the Indian Inde-
pendence Medal should be_ awarded
to all persons serving in the Police
forces on the 26th January 1850 and
also to certain categories of Defence
personnel.

(¢) No awards have yet been
made. The medals are now being
struck and the distribution will be
spread over 4 years.

TEMPLE INSCRIPTIONS

*2981. Shri Ramaswamy Naidu: Will
the Minister of Education be pleased
to state:

(a) what steps are being taken to
transcribe the inscriptions found in
the various temples in Madras State:

(b) in how many temples inscrip-
tions have been copied till now;

(¢) whether the temples having ins-
criptions have been charted and if o,
what is the total number of such
temples;

(d) what steps are being taken to
transcribe {he inscriptions in the other
temples; and

(e) whether all the inscriptions that
have been transcribed have been pub-
lished?

The Minister of Education (Maulana
Azad): (a) and (d). A regular epi-
graphical survey of inscriptions
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including those in temples in the:
Madras State. is being conducted.

(b) The number is 3756.

(c) No, Sir.

(e) About one fourth of the trans-

cribed inscriptions have so far been
published.

o R w1 owe

* ¢ st dto qwo wnd : war
g aq sErew Wt gy wwerT
« g7 w G fir

(T) 1’4o & wd F wfers wreda
ey 7 g vy ¥ 747 F @y
§ = g Bl ;

(#Y)  afefr wrdy s & gy
¥ gt Y afw wrarsY & sfaforr
feedt wrar & foeadt ax fg=fr W
wrdww serfea fear wmar §; war

(#) fem fom Y & fom Fgelt
& wwywre wifer frg wix § 7

POPULARISATION OF Hinp:

[*2982. Shri B. 8. Arya: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the steps taken by the All India
Radio in 1950 to popularise the Hindi
language;

(b) how many programmes in Hindi
are broadcast in non-Hindi speaking
areas in addition to the programmes
o!dthe respective regional languages;
an

() for which foreign countries
Hindi news bulletins are br#adcast?)

The Minister of State for Informa-
tion and Broadcasting (Shri Diwa-
kar): (a) The following steps were
taken bv All India Radio in 1950 to
popularise the Hindi language:

(1) each Station serving  the
Hindi area broadcast a large
varlety of programmes reflect-
ing the highest traditions of
Hindi language and literature,
projecting contemporary

. trends and utilising the best
available talent and material;

(il) each Station in the non-Hind
area broadcast Hindf lessons
through the medium of its re-
gional language or languages,
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and also relayed one or two
of the Hindi news bulletins;

(iii) consistent efforts were made
to make the Hindi news bulle-
tins as widely intelligible and
popular as possible.

(b) Two types of programmes—
Hindi lessons and Hindi news bulle-
tins—were broadcast by non-Hindi
stations. Most of these stations also
presented a number of music prog-
rammes in Hindi, while a few aiso
})roadcast some Hindi - spoken-word
tems.

(c) Hindi news bulletins are broad-
cast in All India Radio’s External
Services directed to the following
countries: East Africa, South Africa,
Mauritius, Ceylon, Burma, Malaya and
certain other parts of South East
Asia.

WIRELESS IN STATES

*2983. Shri Raj) Kanwar: Will the
Minister of Home Affairs be pleased to
state the names of Part A, Part B and
Part C States, the capitals of which
are linked with Delhi by wireless
system?

The Minister of Home Affairs (Shri
Rajagopalachari): We have wireless
links for all parts of India. It is pnot
in the public interest to give detailed
information on this subject beyond
this. It is not seen why the hon.
Member wants this information to be
given in the House.

JAIL REFORMS

*2984, Shri S. N. Das: Will the
Minister of Home Affairs be pleased
to state what are the important jail
reforms effected during the last three
years in the Centrally Administered
Areas?

‘The Minister of Home Affalrs (Shri
Rajagopalachari): Information is be-
ing collected and will be laid on the
Table of the House in due course.

CENSUS

*2985. Shri M. P. Mishra: Will the
Minister of Home Affairs be pleased
to lay a statement on the Table of the
House giving the details of the Census
just finished regarding the total popu-
lation of the country, literacy, income
and figures, State-wise and sex-wise?

The Minister of Home Affairs (Shri
Rajagopalachari): The attention of the
hon. Member is invited to the reply
given on the 7th April, 1981, to Shri
’C‘handrlka Ram'’s Starred question No.

58.
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BuoraL COLLEGE

*2986. Thakur Lal Singh: Will the
Minister of Education be pleased to
state if there is any proposal to raise
the Bhopal College up to the M.A.
Degree course in the year 19527

The Minister of Education (Maul
Azad): No. Sir. (Maulana

FREE MILK TO STUDENTS IN BHOPAL

*2987. Thakur Lal Singh: (a) Will
the Minister of Education be( p)leased
to state whether there was any scheme
under the consideration of Govern-
ment towards the end of the year
1950 to supply free milk to the school
?/?1}(’1% land dgu(-g“oé (i) Primary, (ii)

e an econdary School
Bhopal State? v s of

.(b) If so, has this scheme been
Riven effect to and if not, why not?

The Minister of Education (Maulana
Azad): (a) No Sir; but early in 1951
the question was taken up for consi-
deration as it was expected that a
large supply of milk powder will be
available as a gift from the United
Nationg International Children’s
Emergency Fund.

(b) The scheme has not so far been
implemented as the expected offer of
milk powder from the United Nations
International Children’s Emergency
Fund has not materialized.

ARTIFICIAL SILK

*2988. Shri Sanjlvayya: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state:

(2) whether any research has been
undertaken to find out the suitability
ofﬂ{ncli)iean wgodf for making pulp which
w used for the manufact
artificial silk; and ure. of

(b) it so,-with what result?

The Minister of Natural Resources
and Scientific &uunh (Shri ST
Prakasa): (a) Yes Sir.

(b) The results indicate that varioug
varieties of Indian wood are suitable
for making pulp which can be used
for the manufacture of Artificic)
ollk. The practical utllisation wiir
however involve trials on a oilot
plant scale. This matter is receiving
the attention of the Council of Sclen-
tific and Industrial Research and the
Silk and Art Silk Mills Research
Association, Bombay.
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*2989, Maulvi Wajed Ali: (a) Wil
the Minister of Finance be pleased to
state what was the outstanding debt
due to the Government of India due
on the Provincial Loan’s Fund on lst
April 1936, State-wise?

(b) Were such debts repaid or are
they still outstanding?

(¢) What is the present debt due to
the Government of India by each of
the Part A States till the 31st March,
1951?

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). A statement
containing the information required
is laid on the Table. [See Appendix
XX1, annexure No. 21.]

CENSUS

. *2990. Shri B. K. Pani: Will the
.Minister of Home Affairs be pleased
‘to state:

(a) whether it is a fact that Gov-
iernment have begun the enumeration
iof census of social condition and in-
'vestigation and calculation of econo-
mic condition;

(b) whether it is a fact that they
‘have enlisted the co-operation of non-
official bodies and institutions for this
fpurpose;

* (¢) when Government propose tu
publish the census of population and
social condition statistics; and

(d) what is the expected date of
publication of economic condition
statistics?

The Minister of Home Affairs (Shri
Rajagopalachari):(a) and (b). It is
presumed the hon. Member refers to
the 1851 census of population whirch
has been recently concluded. The
enumeration was carried out by em-
ployees of Government and Local
Bodies with the active co-operation of
numerous non-officials.

(¢) and (d). The attention of the
hon. Member is invited to the raglr
given on the Tth ril, 1951 to Shri
ﬁharég;loh Ram's Starred Question

0. .

COMMUNIST INFILTRATION PROM TIBET

*2991. Shri Rathnaswamy: Will the
gmist;et: of Home Affairs be pleased
state: '

(a) whether the attention of the
Government of India has been drawn
to the rroceedlngs of the 21st March
1951, of the Legislative Assembly of
the Uttar Pradesh, when it was alleg-
ed that there was a Communist infl
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tration from the borders touching
Tibet;

(b) if so, whether any steps have
been taken to verify these allegations;

(c) whether any understanding bet-
ween the Governments of India and
Nepal has been agreed upon to keep
a patrol on the borders of Tibet and
the frontier countries and if so, since

when: and

(d) whether any violations on these
borders have so far been reported?

The Minister of Home Affairs (Shri
Rajagopalachari):(a) and (b). A few
Tibetans from Lim near Lhasa came
to the jungles of Garhwal for collect-
ing wood for making utensils which
fetch a high price in  Tibet. There
has been no infiltration of Commu-
nists or others.

(c) and (d). The answer is in the
negative.

RED FoRT

*2992, Shri Sanfjivayya: Wil: the
Minister of Education be pleased to
state:

(a) the amount spent on the muin-
tenance of the Red Fort Delhi in 1949-
50 and 1950-51; and

(b) the amount collected during the
same period by way of entrance fee?

The Minister of Education (Maulana
Azad): (a) The amounts spent during
1949-50 and 1950-51, are Rs. 74,188/-
and Rs. 38,434/- respectively.

(b) The amount collected by sale
of tickets, is Rs. 95,546/4/-.

VANASPATI

*2993. Shri Sidhva: Will the Minis-
ter of Defence be pleased to state;

(a) whether a decision has been
taken to substitute animal ghee by
vanaspati in the ration of armed forces
of India; and

(b) if so, what will be the saviag
and since when this change has been
effected?

The Deputy Minister of Defence
(Major-General Himatsinhfl): (a) Yes.

(b) The saving during 1950-51 was
Rs. 61,21,028/- approximately.

Anticipated saving during 1951-32 is
Rs. 83,79,040/- approximately.

The change was partially effected
from the 15th August 1044 and totally
from Marth 1951
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CULTURAL DELEGATION

#2994, Kaka Bhagwant Roy: (a)
Will the Minister of Education be
pleased to state whether Government
of India propose to send a cultural
delegation to the South East Asia?

(b) If so, when?

The Minister of Education (Maulana
Azad): (a) and (b). There is no
proposal before the Government of
India to send a culturai delegation to
South East Asia.

INcoME-TAX 1IN PEPSU

*2995. Kaka Bhagwant Roy: Will
the Minister of Finance be pleased to
state the amount of income-tax realis-
?gs(lins}:’EPSU in the years 1949-50 and

The Minister of Finance (Shri C.
D. Deshmukh): The total amount of
income-tax collected in PEPSU since
integration on 13th April 1950 and
ug to the 28th February 1951 was
about Rs. 25 lakhs. In 1949-50 the
tax was collected by the State Gov-
ernment and not by the Government
of India.

DaMODAR VALLEY CORPORATION

*2996. Shri Chandrika Ram: (a) Will
the Minister of Natural Resources and
Sclentific Research, be pleased to state
what amount of loan and for what
3urpose was taken by the Damodar
Ballﬁz Corporation from the World

ank?

(b) What are the conditions and
what part of it has been spent on what
projects?

The Minister of Natural Resources
and Sclentific Research (Shri Sri
Prakasa): (a) The Government of
India have taken a loan of 185 lakh
dollars from the International Bank for
Reconstruction and Development, fur
financing the Bokaro Thermal Station
and Konar Dam Projects of the
Damodar Valley Corporation.

(b) A copy of the agreement entered
into with the Bank containing the
terms and conditions on which the
loan has been granted was laid nn the
Table of the House in reply to part
(b) of Starred Question No. 470, by
Shri B. K. Das on August 10, 1950.
So far a sum of forty-four lakhs of
dollars has been withdrawn from
this account.

TELAIYA RESERVOIR AREA

*2997, Shri Chandrika Ram: (a»
Will the Minister of Natural Resources
and Scientific Research be pleased to
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- Area?

(b) What are the provisions made
for their re-settlement?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) None so far. The
reservoir is expected to begin to iill
up only after the dry-season of
1951-52. )

(b) Those who want land for land
and/or house for house will be pro-
vided with what they want in the
rehabilitation area where waste land
is being reclaimed and houses are
being built. Others will receive
monetary compensation.

MYSORE STATE GOVERNMENT SERVANTS

*2998. Shri M. V. Rama Rao: Will
the Minister of Finance be pleased {o
state:

(a) whether it is a fact that orders
have been issued by Government pro-
posing to treat the servants of the
Mysore State Government taken over
under the Federal Financial Integra-
tion as temporary Staff on the exist-
ing scales of pay for another year
again and if so the reasons therefor;

(b) whether the recommendaticns
of the Ad Hoc Committees in respect
of Gazetted and non-Gazetted Staff
have been received by the Central
dBotard of Revenue and if so, on what
ates;

(c) whether it is not a fact that the
Agreement reached at the Conferenre
of Chief Secretaries held on 2425
February 1950, envisaged the grant-
ing of Central Pay Scales to this per-
sonnel as from 1st April 1951 at the
latest, subject to assessment of offl-
cers and evaluation and equation «f
posts and grades,

(d) whether this inordinate delay
in implementing the Agreement has
not resulted in discrimination as bet-
ween Government servants perform-
ing the same kind of work in the De-
gx‘artments comprised in the Federal

nancia! Integration; and

(e) whether Government are aware
that this policy has caused acute dis-
content in the minds of the personn=l
taken over from Mysore State?

The Minister of Finance (Shri C.
D. Deshmukh): (a) No Sir. Under
the orders issued by Government, the
Mysore State staff taken over by the
Centre under the Fedcral Financial
Integration scheme for Income-tax
and Central Fxcise administration are
kept on the same scales of pay and
conditions of service as they enjoyed
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'the ‘State ‘prior' to ‘Integration, pend-
% a final decision on the question of

i terms and conditions of their
absorption in Contral Government
dadres.

-.(b) So far as Gazetted officers are
doncerned, no ad hoc Committee has
jo far been appointed. As regards
hon-gazetted staff, the Committee's re-
port in respect of Central Excise staff
gclass III) was received on the 9th
©Octeber 1950 and that in respect of
Jncome-tax staff on the 8th November
3950.

. (c) The question of pay scales to
“be given to Part B States Govern-
ment servants taken over by the
Centre was not specifically discussed
by the Conference. After consulta-
tion with the States the Government
of India, however, issued a Press
Communique on the 21st March 1950
which stated inter alia that it was
expected that the persons ultimately
taken over from the State would be
brought on to the Central Scales of
Pay and Allowances within a period
.of one year.

(d) and (e). The Government of
India have decided that the Central
Pay Comnission's scales of pay
and allowances should be applied with
effect from the 1st April 1951 in the
case of such officers and the staff of
the State as are finally absorbed in
the Central Government cadres.

HIRAKUD SUB-STATIONS

*3000. Shri Kamath: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) whether it is a fact that France
has offered assistance by way of equip-
ment for Hirakud Sub-stations:

(b) whether it is a fact that the
French offer is cheaper than the
German and British offers, and if so,
what are the separate quotations:

(c) whether the French offer has
heen scrutinised by CWINC and
D.G.IS.: and

(d) at what stage the matter rests?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) If the hon. Member
implies by ‘France’ the Government
of France, the answer is In the nega-
tive. The fact is that the United
French Industries, agents of some
manufacturers in France, were one of
the 28 tenderers for equipment requir-
ed for eleven grid sub-stations for
the Hirakud Project, in response to
-&n  advertisement {n that behalf,
through the Director General, Supply
and Disposals, under three groups.
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(b) In one group, the tender of the
United French Industries to which
the ‘hon. Member nresumably refers,
was not really the lowest, considering
the items that they had omitted when
submitting their tenders. In the
other two groups, the tenders were
only apparently lowest but could not
be accepted because of technicel
defects.

(c) Yes, Sir. Besides C.W.I.N.C.
and Director General, Supply and
Disposals, the tenders were also
scrutinised by the representatives of
the Ministries of Works, Production
and Supply and Finance.

(d) Orders have been placed by the
Director General, Supply and Dis-
posals.

INCOME-TAX INVESTIGATION COMMISSION

196. Sbri Kamath: Will the Minister
of Finance be pleased to state:

(a) whether the term of the Income-
tax Investigation Commission has been
extended:

(b) it so, up to what date: and

(¢) when the order extending the
life of the Commission will be laid
before Parliament?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) Up to the 31st December 1952,

(c) A copy of the order was laid
on the Table of the House on the
7th April, 1951,

CoMMUNISTS

197. Prof. 8. N. Mishra: Will the
}Vlinitstter of Home Affairs be plefsed
0 state:

(a) whether there has been any
spurt in the Communist activitics in
Telangana. Andhra and amon the
aboriginal tribes of Benga end
Bombay; and

(b) what is the nature of such acti-
vities at present.

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). No,
on the contrary it can be stated that
there has been an improvement. But
in Telangana, which is still the worst
affected area, murders, burning
village records, looting and destiuec-
tion of food grains have not stonpaAi.

HIsTORY OF PRILOSOPRY

198. Shri 8. C. Samanta: (a) Will the
Minister of Education be pleast! to
refer ‘0 the reply to starred question
No. 184 asked on 3rd August 1950, and
state whether the History of Philaso-
phy has now been published?
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(b) It so, what is the price of the
book?

(c) If not, when is it likely to be
published?

The Minister of Education (Maulana
Azad): (a) to (¢). The typescript of
the book (History of Philosophy-
Eastern and Western) has Deen
handed over to the Publishers .and it
is expected that the bpok will be
available to the public by April 1952.
It will be priced at about 3 Guineas
per set of two volumes.

Co-EDUCATION

199. Shri Raj Kanwar: " Will the
Minister of Education be pleased to
state what practical steps, if any, have
been taken by Government during
the past three years for Co-educaticn
in the Centrally Administered Areas?

The Minister of Education (Maulana
Azad): There is no definite or uni-
form practice in the different Centrally
Administered Areas in regard to co-
education. At the University stage
there is co-education generally. At
the Primary stage also there is gene-
rally co-education. At the Secondary
stage the practice varies more consi-
derably from area to area according
to practical considerations. No res-
trictions, whatsoever are placed on
the admission of girls to educational
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institutions intended mainly for boys.
Special institutions for girls are
opened only in areas where there
a large number of girl students.

DEATH RATE IN BHOPAL

200. Thakur Lal Singh: (a) Wil
the Minister of Health be pleased to
state the death rate per thousand
population (i) in the city of Bhopal
and (ii) in the mofussil outside Bhopal
city during the years 1949 and 1950?

(b) How does it compare with the
death rate of India in the same years?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The number of
deaths register:d during the years
1949 and 1950 is as foilows:

(i) in the city of Bhopal, 232
and 268 respectively giving a
mortality rate of 26 and
3'0 per thousand of popula-
tion respectively; and

(i) in the mofussil outside
Bhopal city 11,830 and 10,003
respectively giving a rate of
14'8 and 12'5 per thousand
of population respectively.

(b) The death rate of India during
1949 is estimated at 16'0 per thousand
of population. The corresponding
rate for the year 1950 is not yet
available.
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers.)
OFFICIAL REPORT
W
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PARLIAMENT OF INDIA
Tuesday, 10th April, 1851

The House met at a Quarter (o Eleven
* of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-47 am.

STATEMENT RE. INCOME-TAX
INVESTIGATION COMMISSION

Shri Sarangdhar Das (Orissa): Be-
fore you take up other matters, Sir,
may I know what time you wish to
allot for the discussion of the Defence
Ministry Demand which has been
pending for some ten days now?

Mr. Deputy-Speaker: When we come
to the Demands for Grants I shall

state what I have to say on it.

The Minister of Finance (Shri C. D.
Deshmukh): Shri Kamath the other
day raised the question whether the
time taken by the Finance Ministry for
laying on the Table a copy of the noti-
fication regarding the extension of the
term of the Income-tax Investigation
Commission was reasonable or not.
The facts of the situation, Sir, are as
follows. As you observed the other
day. I was not prepared for this parti-
cular question and therefore I did not
have the facts before me.

The date of the notification is the
28th March but it actually appeared
in the Gazette of India on the 31st
March as the Gazette ordinarily issues
on Saturdays only. The Parliament
Secretariat recelved the notice of the
auestion which Shri Kamath has put
on the 30th March and we recelved
an advance rapy on the 31st March.

73 PSD
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The final admitted list of questions
which is really the only authoritative
list was received by the Ministry of
Finance from the Parliament Secre-
tariat on the 5th April. The 1st April
was a Sunday and on Monday, the
2nd we addressed a communication to
the Parliament Secretariat request-
ing them to place a copy of the notifica.
tion cn the Table of the House. It will
be quite clear, Sir, in the first place,
that there was no delay. Shri Kamath
observed in the course of his state-
ment that it was his suspicion that it
was because he sent a question on the
subject soon after that we took the
action which the law required us to
take. There is no way of denying the
hon. Member the comfort of his own
suspicions, but as a matter of fact
there is as little casual connection
between his question and our action,
as 18 f{llustrated in the well-known
kakathali nyaya.

Shri Kamath (Madhya Pradesh):
The statement made by the Finance
Minister raises an important issue and
that is this. The, statement seeks to
make out that after the Parliament
Secretariat sent an advance copy of
my question on the subject, the Finance
Ministry got busy about this matter
an

Shri C. D. Deshmukh: I did not say
that at all... ..

Mr. Deputy-Speaker:
hand, T understood the Finance
Minister say that it was a sheer
accident. He had already intimated to
the Parliament Secretariat that it may
be included in the agenda for layin
it on the Table. It so happened tha
the dates synchronised with the put-
ting of a question by the hon. Membey.
That is purely kakathali, that is what
the hon. Minister says.

Shri Kamath: Apart from that, e
fssue before the House is this. The
amended Act stipulates that the order
extending the term of the Commissior
shall be laid on the Table of the House

On the other
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[Shri Kamath]

as soon as may be after it is made.
Here the order was made—it does not
matter to the House as to when it
was notified in the Gazette. The order
was made on the 28th March, if I
heard him aright; it may have been
published in the Gazette later on, but
the fact is that though the House was
sitting it took the Ministry as many
as eight days to send a copy of that
order to the House. The pertinent
question, therefore, is.........

Mr. Deputy-Speaker: I will answer
that question—the hon. Member need
not dilate upon it. The hon. Minister
read out several dates. The order was
made on the 28th March, it is true.
It was communicated to the Parlia-
ment Secretariat which received it on
the 2nd April. It was set down on
the order paper as supplementary
agenda on the 5th April, 1851. In this
connection, I would lke to inform
Members about the practice that is
adopted in the matter of includ-
ing in the agenda items relating to
laying of papers on the Table of the
House. The practice in regard to

inclusion of such items in the agenda’

is as follows. Whenever a Ministry
suggests a definite date for laying on
-the Table a paper which is received
from that Ministry, that item is In-
cluded in the agenda for that day if
possible or in the supplementary
agenda. or failing that, in very urgent
cases it is included in the memorandum
of business. A paper is laid on the
Table even with the shortest notice in
case a definite date is suggested by
the Minister. I do not think it s
obligatory on the Minister in this case
to indicate a particular date. There-
fore. where no date is mentioned for
laying the paver on the Table, it is the
long-established practice to include the
ftem in the agenda of a day which is
the earliest ocuestion day for that
Ministry—this practice was started
nearly two decades ago—so that the
Minister is not Inconvenienced by
having to be present in the House just
to lay a paper on the Table.

So far as the present matter is con-
cerned, there was absolutely no delay.
The matter was communicated to the
Parliament Secretariat, and inasmuch
as no particular date was fixed—which,
of course, in this particular case was
not obligatory on the part of the
Minister—it has been included in the
agenda for the 5th of April. Discus-
sion on this matter may conclude.

Surdar B. 8. Man (Punjab): On a
noint of information, Sir. The hon.
Minister has uged an expression and
vou have repeated it. Would you
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kindly just elucidate the mea
that ,constitutional term k:ki?lfhﬁti
nyaya?

Mr. Deputy-Speaker: We shall now
proceed to the next business.

PAPERS LAID ON THE TABLE
SPECIFICATION OF SCHEDULED TRIBES

The Minister of Home Affairs (Shri
Rajagopalacharl): I beg to lay on the
Table a copy of a letter from the
Ministry of Home Affairs, No.
26/12/50-R.G., dated the 15th February,
1951, addressed to certain Members of
Parliament regarding specification of
Scheduled Tribes as I promised in the
course of the debate on the 5th April,
%35]1 [See Appendix XXIV, annexure

GENERAL BUDGET—LIST OF
DEMANDS—concluded

Seconp StaGe—concluded

Mr. Deputy-Speaker: The House will
now proceed with consideration of
Demands. The list of business for to-
day has set out Demands for Grants
for the Finance Ministry for considera-
tion. In addition, in the supple-
mentary agenda that has been eir-
culated to hon. Members the Demand
for Grant for the Defence Ministry
amounting to over Rs. 128 crores has
also been set down. I propose to start
with discussion on the Demands for
the Finance Ministry. So far as the
other Demand "of the Defence Ministry
is concerned, it will be taken up at
4-30 p.M. There will be guillotine at
5 pm. Hon. Members will recollect
that on the previous occasion the dis-
cussion on this Demand was over. All
the relevant discussion had already
taken place; the hon. Minister was
called upon to reply and he gave the
reply also. At that stage, I found that
a number of hon. Members wanted
clarification on certain points and they
went on putting questions after ques-
tions. With respect to certain ques-
tions the hon. Minister had an imme-
diate reply: with regard to others,
having regard to the number of ques-
tions involved, I suggested that they
might be sent to the Parliament Secre-
tariat to be communicated to the hon.
Minister so that he may lay a state-
ment on the Table. For that purpose,
the matter was adjourned. under-
stand that the statement was laid on
the Table yesterday, and it was also
suggested that whichever hon. Mem-
ber was interested might take a copy
from the Notice Office. All this has
been done, and nothing more remains.

-
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So, I will take the Demand at 4-30 and
proceed with it from that stage.

Shri Sarangdhar Das (Orissa): May
I just point out that the questions
which I had put down have not: been
answered in the statement and conse-
quently it is very necessary to have
a discussion. Whether those questions
are pertinent or not and whether they
should be answered or not, it would
take longer than half an hour and it
would be fair to us if you give an
hour.

Shri Hussain Imam (Bihar): I also
want to repeat the same thing. Out of
the 14 questions I had given, more than
half have not been replied to.

Mr. Deputy-Speaker: Hon. Members
are well aware that in reply to ques-
tions, a statement has been made.
They should accept and be satisfled
with the statement. If answers are
not given, therein to any of the ques-
tions they may draw any inference
they like. This is not a question
hour. When during a debate’ a num-
ber of questions are raised, the Minister
states what he has to say in his reply.
I have gone further in this case and
asked him to make a statement with
regard to further questions that were
asked. Is there no limit to the num-
ber of questions? What is this novel
practice for which hon. Members are
claiming a right in this House? It is
quite unusual. The hon. Member who
was himself President of . another
House thinks that this is a place
where we can go on cross-examining
the Defence Minister. Enough has
been said. I am not going to allow
any further questions. The matter
will be taken up at 4-30.

Shri Kamath (Madhya Pradesh): On
a point of clarification, how much time
would be allotted to the Minister and
how much for Members?

Mr. Deputy-Speaker: No further
questions. The Minister has already
made the statement. I shall allow one
or two questions which I think have
not been clarified in the statement. I
will then put the Demand to the vote
of the House.

Pandit Kunzru (Uttar Pradesh): May
I draw your attention to what was said
yesterday when the Defence Minister
placed a statement on the Table? You
were then pleased to observe that
copies of the statement could be
obtained by hon. Members who wanted
to speak on the matter and even
others who were interested in it. It
seemed from these words that yester-
day you thought that a discussion of
the subject -would be permissible.
Therefore, it is a matter of surprise to
learn that you have now made up
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your mind to permit no discussion os
this Demand.

Mr. Deputy-Speaker: It is wrong for
the hon. Member to have drawn that
inference that a further dis-
cussion from my statement that
copies of the papers laid on the Table
would be available to hon. Members,,
What was meant was that such ug
could be made of those papers as hon.
Members have a right to do. I have
no right to re-open the discussion,
which has been concluded; nor can I
allot another day or another time for
discussion. If for purposes of clari-
fication one or two questions are to
be put, I would have no objection.
The whole proceeding will not be re-
opened. If my statement yesterday
gave rise to any such impression, I
am sorry for that, but I cannot go
beyond the practice and re-open a
matter which has been concluded.

12 Noon.

Shri Hussain Imam: May I draw
your attention to the fact that we had
a precedent of this nature in the matter

‘of Rs. 30 lakhs which were demanded

for the Railway collieries. The supple-
mentary demand was held over gnd a
full discussion took place on that
subject subsequently. We were under
the impression that the same procedure
would be adopted in this case also.
This Demand was not put to the vote,
and therefore it was thought that this
particular matter—I mean the jeep
deal and the arms and ammunition
contract—would be considered again.

Mr. Deputy-Speaker: The hon. Mem-
ber himself has stated that the dis-
cussion was held over and the matter
was referred for investigation. I very
well remember that the hon. Minister

. was willing to place this matter in the

hands of the Estimates Committee. A
number of other hon. Members were
invited. Discussions went on and I on
behalf of the Estimates Committee
made a statement. The hon. Minister
agreed with it and then the discussion
was closed. This is not that stage.
We are at a different stage altogether.
We have reached a further stage. In
the usual course, on the previous day
I should have put the Demand to the
vote of the House and taken the chance
and left it to the House whether to
accept it or reject it. So, there is no
good comparing the two proceedings.

Shri Kamath: We should have at
least one hour.

Mr. Deputy-Speaker: There is no

‘ need for one hour.

Pandit Kungru: May I point out that
the Parliament Secretariat, In the
bulletin that it has circulated about
yesterday’s proceedings, has Inter-
preted your words the same way
that T have done?
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Mr. Deputy-Speaker: I am not say-
ing that the hon. Member is giving
a different interpretation. Possibly,
just like him the office also has inter-
preted it in that way, but that is not
what I meant, and that is something
that I cannot do.

Shri Kamath: Will you give one
hour, Sir? .

Mr. Deputy-Speaker: Only half an
hour. The whole thing has been
clarified already.

Shri A. C. Guha (West Bengal):
The instance of the railway collieries’
demand was quoted. No. statement
clarifying the.points raised was laid
on the Table by the hon. Minister in
that instance. So, there is no parallel
between that and this.

Shrl Sarangdhar Das: I want to
explain......

Mr. Deputy-Speaker: No explanation
is necessary. I have come to a con-
clusion.

Shrl Kamath: You have an open
mind, Sir.

Mr. Deputy-Speaker: I have always
got an open mind, but the mind can
be open only up to a particular
point. It has to be closed at times.

DEMAND No. 21—MINISTRY OF FINANCE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,08,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in

respect of ‘Ministry of Finance'.
Demanp No. 22—CusTOMS.

Mr. Deputy-Speaker: Moton is:

“That a sum not exeeeding
Rs. 1,68,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952.
respect of ‘Customs’.”

DEManND No. 23—UNI1oN Excise DuTiEs

Mr. Deputy-Speaker: Motion i3:

“That a sum not exceeding
Rs. 4,15,89,000 be granted to the
President to complete the sum
n:cessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Union Excise Dutles’.”
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DEMAND No. 24—Taxes onN INcoMz
INCLUDING CORPORATION Tax.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,49,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Taxes on Income in-
cluding Corporation Tax'.”

DeManDp No. 25—OPIum.
M. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,78,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Opium’.”

DeEmMAND No. 26—STAMPS.
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 94,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Stamps’.”

DEMAND No. 27—PAYMENTS TO OTHER
GOVERNMENTS, DEPARTMENTS, ETC.,
ON ACCOUNT OF THE ADMINISTRATION
OF AGENCY SUBJECTS AND MANAGE-
MENT OF TREASURIES.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 5,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Payments to other
Governments, Departments, ete.,
on account of the administration
of Agency Subjects and manage-
ment of Treasuries'.”

Demanp No. 28—AupiT.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. '3,65,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 19352, :a
respect of ‘Audit’.”



6480 -~ .General Budget—

prMaNp No. 29—JOINT STOCK
COMPANIES.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 5,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Joint Stock Com-
panies’.”

Demaxp No. 30—MISCELLANEOUS
DEPARTMENTS.

Mr. Deputy-Speaker: Motion is:

“That & sum not exceeding
Rs. 1,86,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1052, in
respect of ‘Miscellaneous Depart-
ments’.”

DeEmMAND No. 31—CURRENCY.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,53,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Currency’.” :

DeMaND No. 32—MINT.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 83,53,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
.the 31st day of March, 1952, in
respect of ‘Mint’.”

DEMAND NoO. 33—SUPERANNUATION
ALLOWANCES AND PENSIONS.

Mr. Deputy-Speaker: Motion is: ’

“That a sum not exceeding
Rs. 2,65,08,000 be granted -to the
President to complete the sum
necessary to defray the charges
which will come in course :f
payment during the year ending
the 31st day of March, 1852, in
respect’ of ‘Superannuation Allow-
ances and Pensions’.”
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DEMAND No. 34—MISCELLANEOUS,

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 23,97,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Miscellaneous’.”

DEMAND NO. 35——GRANTS-IN-AID TO
STATES.

Mr. Deputy-Speaker: Motlon is:

“That a sum not exceeding
Rs. 9,87,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19852, in
respect of ‘Grants-in-aid to
States”.”

Ap-
JUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs, 1,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Miscellaneous Adjust-
ments between the Union and
State Governments’.”

DEMAND No. 37—RESETTLEMENT AND

DEVELOPMENT.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 3,36,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Resettlement and
Development’.”

DEMAND NO. 38—PRE-PARTITION
PAYMENTS.

Mr. Deputy-Speaker: Motlon is:

“That a sum not exceeding
Rs. 2,61,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1932, {n
respect of ‘Pre-Partition Pay-
ments'.”



0488 General Budget— 10 APRIL 1951 List of Demands 6488

DEMAND No. 39—EXTRAORDINARY DEMAND No. 101—ComMmMuTED VALUS

PAYMENTS.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 8,81,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Extraordinary Pay-
ments’.”

DEMAND No. 97—CAPITAL QUTLAY ON

THE INDIA SECURITY PRESS.

Mr. Deputy-Speaker: Motiori is:

“That a sum not exceeding
Rs. 9,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on the
India Security Press’.”

DemanD No. 98—CapriTAL OUTLAY ON

INDUSTRIAL DEVELOPMENT.

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding
Rs. 9,68,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on
Industrial Development’.”

DEMAND No. 99—CaApPITAL. OUTLAY ON

CURRENCY.

Mr. Deputy-Speaker: Motion is*

“That a sum not exceeding
Rs. 37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come In course f
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on
Currency'.”

DEMAND No. 100—CariTa. OUTLAY ON

MINTS.
Mr. Deputy-Speaker: Motion {3:

“That a sum not exceeding
Rs. 30,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on
Mints’.”

OF PENSIONS.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 26,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during -the year ending
the 31st day of March, 1952, in
respect of ‘Commuted Value of
Pensions'.”

DeEmMaND No. 102—PAYMENTS TO
RETRENCHED PERSONNEL.

Mr. Deputy Speaker: Motion is:

“That a sum not exceeding
Rs. 3,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Payments to Retrench-
ed Personnel'.”

DEMAND No. 103—CAPITAL OUTLAY ON

SCHEMES OF GOVERNMENT TRADING.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 12,54,09,000 be granted to the
President to corgplete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outla on
Schemes of Government Tra({ing'."

DEMAND No. 104—CaPITAL OUTLAY ON

DEVELOPMENT.

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 10,00,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1952, in
respect of ‘Capital Outlay on
Development’.”

DEMAND No. 105—LOANS AND ADVANCES

BY THE CENTRAL GOVERNMENT.

Mr. Deputy-Speaker: Motion Is:

“That a sum not exceeding
Rs. 12,99,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course Jf
payment during the year ending
the 31st day of March, 1952, In
respect of ‘Loans and Advances
by the Central Government’.”
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Revaluation of Indian rupee

Shri Hussain Imam: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.” -

Financial and Economic Policy

Pandit Kunzru: I beg to move:

“That the demand under the
head ‘Mimstry ot Flnance' be
reduced by Rs.

Grant of Equitable Subvention

Shri Subbiah (Hyderabad): I beg to
move:

“That the demand under the
‘Grands-in-aid to  States’ be
reduced by Rs. 100.”

Indian Customs Service

Shri Jalpal Singh (Bihar): I beg to
move:

“That the demand under the
head ‘Customs’ be reduced by
Rs. 100.”

Sales tax in Delhi State

8bri Deshbandhu Gupta (Delhi): I
beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 1,00,00,000.”

Failure to revalue the rupee

Prof. S. L. Saksena (Uttar Pradesh):
I beg to move:

“That the demand under the
head ‘Mimstry of Finance’ be re-
duced by Rs. 100.”

Failure of economy drive
Prof. S. L. Saksena: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

Failure to check inflation

Prol. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

Condition of middle-classes

Prof. 8. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re:
duced by Rs. 100.”
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Evasion of Income-tax
Prof. . L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

Policy underwing audit

Prof. S. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

Sterling Balances
Prof. S. L. Saksena: I beg to move:

“That  the demand under the
head ‘Ministry of Finance' be re-
daced by Rs. 100.”

Grants-in-aid to States
Prof. 8. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

Results of devaluation

Prof. S. L. Saksena: I°beg to move:

“That the demand wunder the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

Mr. Deputy-Speﬁer.
moved

Cut motions

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head ‘Grants-in-aid to States’ be
reduced by Rs. 100.” "

“That the demand under the
i:ieadl ‘Customs be reduced- by
8

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 1 crore.”

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head 'Ministry of Finance' be re-
duced by Rs.

“That the demand under the
head ‘Minlstry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head ‘Minlstry of Finance’ be re-
duced by Rs. 100.”
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TMr. Deputy-Speaker]

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

Shri Biswanath Das (Orissa): I have
patiently followed these few days the
discussion on the floor of the House
on the grants. Sir, my sympathies go
to the Finance Ministry. In the first
place ‘inance’ has always to face the
demands of the different Ministries on
the one hand and the demands of the
Members of this hon. House on the
other. In this difficult task this un-
fortunate Ministry has found three
Ministers in successive turns, my hon.
friend being the last. He is the last
in the line to hold the field and let
me hope that he will stay longer and
again face hon. Members of this House
after the next elections.

Str, after a series of deficit budgets,
" he comes forward with a surplus one
with certain new principles enunciated
in it. Sir, this Ministry I was feeling,
was working hard, probably wanting
some aid and I congratulate the hon.
the Finance Minister for having chosen
an active understudy and lieutenant
in Mr. Tyagl. I welcome him and
hope he will make himself useful and
respected in the Ministry

, while thanking my hon. friend
msti.{le extent to which I could go, I
have to state that if I stand today to
discuss this Budget, it is not with a
view to criticise it. As long as the
Congress Party holds office, the role
of the Members of the Congress Party
is that of back benchers, {nittative
always remaining with the Cabinet
and the party executive. Sir, that
being the position, I stand here only
to seek clarification on certain im-
portant aspects.

My hon. friend knows that this is
the l};st budget, we having reached the
end of our journey. Sir, we have to
face one of the biggest elgctions known
to history. My hon. friend allowed
the Railway Ministry to formulate
principles involving new experiments
in a state monopoly concern. by raising
fares, for which there was absolutely
no need from the point of view of the
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working of the Ministry itself. The
fares were raised for the needs of the
general revenues. It is a new principle.
This new principle, I claim, ought to
have been discussed previously on the
floor of this House.

Again my hon. friend has taken
courage to state that the Grow More
Food grants ought to be filnanced from
the general revenues. The principle
may be right or wrong. It is not for
me to discuss. But I claim that a
principle, so important as this, should
be open to prior discussion here.
Similarly, there are certain capital
works which are proposed to be
financed from the ordinary revenues.
I have already stated that I am not
going to discuss here the merits of the
case; that will take time. But I feel
that I am entitled to know from the
hon. the Finance Minister who is a
democrat of democrats, why these
principles were not discussed on the
floor of the House before they were
finally adopted. Even in this case I
may join issue with him that he has
kept .the initiative to himself. He has
not placed all the cards on the table.
He does not say whether it is his
intention to take, as a matter of course,
all the capital expenditure incurred in
the Defence Department to be financed
from the revenue, or only certain
specified works, and if so, on what
basis and on what principles. A ques-
tion so important as this, I claim,
should have been considered and
accepted by this hon. House.

Sir, I concede that the new experi-
ment that is proposed to be adumbrat-
ed by my hon. friend may be good or
bad. may be right or wrong, but I must
frankly confess that it lacks political
wisdom and the responsibility of prior
consultation - with the legislature before
the accepted principle is given up and
a new course of action is proposed to
be taken up.

Having said that, I come to another
important asp-ct and that is about the
appointment of Finance Commission.
As the House knows we were follow-
ing the Otto Niemeyer Award. The
President of the Constituent Assembly
had appointed a Committee and they
made certain recommendations. I have
to State in this House, as I had stated
in the Constituent Assembly, that we
are not at all happy over these awards.
The sooner these awards are torn off
and thrown. the better for the States,
barring the important States of Bom-
bay. Madras and Bengal. It is a serlous
handicap to the development pro-
gramme of all the other States exclud-
ing these three. Under these clrcum.
stances my hon. friend cannot make
me agree to accept the Award to which
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he himself is a party and in which he
played so very important and honour-
able part. Therefore the only other
alternative is the appointment of a
Finance Commission.- Under the pro-
visions of the Constitution two years
have been laid down as the maximum
period within which the Commission
has to be appointed. Sir, the Consti-

tution begins from the 26th January,-

1950. One year and odd has elapsed
already—fourteen or fifteen months.
You have just another ten months
more. But my hon. friend brings in
proposals for the coming year without
saying anything about this unfortunate
Commission that has to be appointed.
I would not have minded had he taken
any step to bring a Bill before the
hon. Members of this House in terms
of the article in the Constitution. I
believe article 281 lays down that the
qualifications of the Members of the
- Commission have to be laid down in
terms of an Act. Parliament has to
propose and lay down qualifications,
they have to introduce a Bill in terms
of the Constitution laying down the
qualifications of the Members of the
Commission. I claim that the omis-
sion_of such an important question in
the Budget, either in the Budget Memo-
randum or in the Budget speech, neces-
sarily calls for comment. He will
please pardon me......

The Minister of Finance (Shri C. D.
Deshmukh): Is he aware that a Bill
has been introduced here in regard to
the Finance Commission?

Shri Biswanath Das: I am very sorry
I stated it without knowledge—not only
myself but a number of other Mem-
bers also were not able to tell- me
about this—and I apologize. Sir, I
thank him. And the sooner this Com-
mission is appointed and his Award is
torn off and washed clean the better
for himself, for us and for all the
other Provinces barring these three
Provinces,

Then I come to the question of debts
that other countries owe to India.
First let me take Burma. Burma owes
us about 48 millions and odd as a
result of Railways and other joint
undertakings that had gone over to
Burma. We have been paying interest
on these debts, but Burma has paid,
I believe, only 2} crores a year in
Zastalments only for four years. Burma
is an independent State. Conditions
had been unsettled there, I realize.
But now conditions have been settled.
Burma now having conditions
stabilized, law and order restored. I
should like to know from the hon. the
Finance Minister what steps he has
taken to see that the instalments that
Burma owes to Indis are insisted

73 PSD
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upon and realized in due course. We
are passing through difficult times.
Burma has got ample resources and
has developed her resources. From the
statements and telegrams as appear in
the press, Burma has enough rice.
She has improved her agricultural
industry and some other mdus;r}es,
and she has stabilized her position.
The elections of Burma are coming up
very soon. Under these circumstances,
is it not the duty and responsibility of
my hon. friend to see that the instal-
ments that Burma owes to India are
being realized, and does he not owe
a responsibility to the hon. Members
of this House to state what steps are
being taken in this regard?

Having stated so far about Burma
I come to the question of Pakistan-
debts. On the date of separation it
was roughly estimated that Pakistan
has to pay India about Rs. 300 crores.
The definite amount was kept to be
decided subsequently. Year after year
we see in the Budget memorandum the
same indeflnite sum  shown.
have a claim to know from the hon.
the Finance Minister the steps that
have been taken so far—it is not alone
a question of the recovery, it is a
question of * deflnitely fixing up the
dues of India from Pakistan and
realisation thereafter. That preli-
minary action has not yet been taken,
and I am sorry to state that my hon.
friend has not stated anything either
in the Memorandum or in his speech
by way of information about the
actions taken in this regard. He will
please do well to explain to us the
steps that have been taken,fthe definite
amount that Pakistan owes to us, and
also the question of realisation that
has to come in the usual course.

I find from the records that a
moratorium of four years was being
allowed to Pakistan. The four years
may be from the 1st April 1947 or from
the 15th August 1947. In any event
thelfour years moratorium passes by
1951.

Shri C. D. Deshmukh: By 1952,

Shri Biswanath Das: How? If it is
four years from 1947......

Shri C. D. Deshmukh: From 1948.

Shri Biswanath Das: If that were
so, certainly the question of payment
remains to be stated. But my hon.
friend has a duty to explain what
definite steps have been taken to
finalise this and state deflnitely the
amount that Pakistan owes to us.

Then again arises another question.
He has entered into a commercial pact

.
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[Shri Biswanath Das]

or treaty with Pakistan on the basis
of the par value of the Pakistan rupee.
Are we to realize this above amount
on the basis of par value or on the
basis of the Indian rupee? That is an
important question and we expect a
reply from him on that point.

Coming to the Indo-Pakistan Trade
Agreement, the trade agreement was
concluded between India and Pakistan
fairly long before thae presentation of
the Budget, and yet my hon. friend
in his Budget speech states that the
question is still pending with the Inter-
national Monetary Bank. He states in
Part A of his Budget speech that the
question is still pending consideration.
Why should he make that statement?
Having concluded the pact or tae com-
mercial treaty, having accepted the
par value of the Pakistan rupee, is it
left to him still to say that the Inter-
national Monetary Bank will decide
otherwise? How can it be? What is
the decision after all? The decision of
the International Bank is in confirma-
tion of what India and Pakistan "have
done. That is the latest decision.
Under these circumstances I claim, Sir.
that my hon. friend is not fair to the
hon. Members of this House, in stating
in a way which puts the case as if
the matter is still under consideration.

Shri C. D. Deshmukh: I do not get
the point of the hon. Member..

Shri Biswanath Das: I am very sorry,
but I have a very short time at my dis-
posal; I will state what e has stated...

Shri C' D. Deshmukh: I stated that
a trade agreement has been made as
announced and that in due course the
International Monetary Fund will give
its decision on the par value of Pakistan
rupee.

Shri Biswanath Das: That you have
not stated. If you had stated that the
bank will give a decision on the par
value of the Pakistan rupee, there was
nothing for me to complain. I will
just read what the hon. Finance
Minister has stated......

'Mr. Deputy-Speaker: Whether the
hon. Minister said it or not. that is
the position.

Shri Biswanath Das: I agree that is
the position. My complaint is that a
definite and satisfactory decision
rhould have been reached on this ques-
tion. The hon. Finance Minister stated
jin his budget speech that he has
jaccepted the trade agreement and
should have clearly stated that the
International Bank is going to accept
't and that fe my complaint.
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Then 1 come to the question of the
purchase of British Defence disposals.
Sir, we and Pakistan purchased these
installations. We had to pay Rs. 133
crores to Britain and have paid about
Rs. 12 crores for Pakistan and we have
got to realize from Pakistan, the
amount due from the sales of these
disposals. Looking into the Budget
memorandum of the past two years, I
find that these amounts have not been
recovered. I would like to know why
these amounts have not been recovered
even though it was stated that these
amounts have fallen due from 1949-50.
Why should a tendency of soft-hearted-
ness be shown at a time by the Gov-
ernment of a State which is itself in
hopeless stress and difficulty to another
State which is affluent and is having
a surplus budget with remission of
taxation?

Sir, a word about retrenchment. We
have been harping on it. Government
are stressing the need of retrenchment.
The Economy Committee was appointed
and after a lot of labour the mountain
produced a mouse. The result was
this: The hon. Finance Minister in his
statement says that by giving full effect
to the recommendations of the Economy
Committee, the economy will be to the
extent of Rs. 44 crores. Sir, my hon.
friend’s predecessor Dr. John Matthai
after discussing with the various Mini-
stries as also with the standing Finance
Committee came to the conclusion that
no useful purpose will be served by
these discussions because no Ministry
was willing 1o accept any of these
economies. Therefore, it was announced
by him, I belicve in Parliament, that he
would think of a cut of 10 per cent.
Great hopes were raised and I now find
that my hon. friend says that all the
cuts that the executive Government
could think of will be of the order of
Rs. 53 crores. Let it be what it is. Sir,
having stated so far, I come to the
Estimates Committee.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Biswanath Das: I am very sorry
I have got something more to say, but
I will try to be brief.

Mr. Deputy-Speaker: When the
Finance Bill comes up the hon. Mem-
ber can speak at length.

Shri Biswanath Das: Sir, I want to
know what steps the Finance Ministry
is taking on the Estimates Committee’s
report. From what we have heard
from the hon. Ministers, none of them
.seem to be willing to place their cards
as to the extent they would be willing
to accept the recommendations of the
Estimates Comamittee. The Committee
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nave examined the proposals of the
various Ministries in great details, and
heve tried so far as possible to come
to decisions keeping an eye on the
needs of the administration. Sir, as
soon as decisions were arrived at,
those were communicated to the
Ministry concerned for examination.
Therefore no one could say that they
were taken by surprise. Under these
circumstances, we were surprised to
see that no Ministry has given any
indication of the extent to which they
would be willing to accept these re-
commendations. Now it rests on the
Finance Minister to see that the re-
commendations are given effect to. My
only hope is the announcement made
by my hon. friend, Shri Tyagi where-
in he said that he had appointed a
Joint Secretary to take charge of the
reports, scrutinise them and insist upon
the Ministry concerned to give effect to
the recommendations. Let me hoge
that even this great hope may not be
like the mountain in labour producing
a mouse.

Shri Khandubhai Desai (Bombay):
I believe that the Finance Ministry is
the key to the whole economic situa-
tion in the country. It is in charge
of collecting the taxes from the people
and distributing the total amount thus
collected' between the different Mini-
stries for expenditure. I should say
that in the collection of the taxes the
Ministry is really very careful and
would not permit any evasion of the
taxation except of course to a certain
extent in the matter of income-tax
where there is a race between the tax
dodger and tax collector. As for other
taxes, the Ministry is very particular
and there is a sort of centralized
control and scrutiny® over the collec-
tion of taxes by this Ministry. Can
we say that the same control, scrutiny
and investigation is _being exercised in
te matter of the expenditure of Rs. 300
and odd crores that are being col-
lected in this country? My answer to
this is this: The Finance Ministry may
have got some rules for technically
supervising the expenditure of the
various Ministries, but I feel that the
merits of the various items of expen-
diture that come before it as ‘estimate’
is not \being examined into. I under-
stand that the Finance Ministry has
got its Financial Advisers to the
various Ministries. I would like to
take tais opportunity to place before
the House that these Financial
Advisers attached and associated with
the various Ministries are not exercis-
ing the duties and obligations placed
upon them by the Finance Ministry.
After all, the Finance Minister is the
cusfodian and trustee of all the funds
that are being collected. During the
course of the Debatg on the Budget,
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various points have come up for criti-
cism before tie House. Some answers
were given, though not satisfactory, by
the various Ministries. They were in
the form of defending the expenditure
incurred by these Ministries on parti-
cular items. I would like to tell the
Finance Minister that he is not there
to defend each and every item of
expenditure i-_urred by the Ministries;
but he is there to scrutinise all the
items that have come before this
House for criticism. I think, if the
Finance Minister strengthens his de-
partments even with more personnel
if necessary to examine each and
every item of the expenditure incurred
by the various Ministries attached to
the Government of Indiu, thai money
will be well spent. I think that now
there is a change of policy as far as
collection of taxes is concerned. The
Finance Minister has very rightly now
declared that he is looking to the
common man to conduct this Govern-
ment and that he is looking to the
common man to finance this Govern-
ment. The common man will certainly
tell him: “We will give you whatever
money you require; but it is poor
man's money and so please see that
every ple that you spend on any activi-
tles of the Government is very pro-
perly spent”. That is all that I want
to place before the Finance Minister.

Shri C. D. Deshmukh: Sorry to
interrupt; it would make it easy for
me to answer if the hon. Member could
refer to any instance which he has in
his mind. I do not want many; just
one or two to illustrate what he has
in mind. It is very difficult to deal
with a general accusation that finan-
cial control is slack

Shri Khandubhai Desai: As a Mem-
ber of the Estimates Committee, I have
had occasion to go in some detall into
the .expenditure of some of the Minis-
tries. We found that there has been
& sort of technical control, but on the
merits of each nparticular item of
expenditure, there was no scrutin
whatsoever. Therefore, my suggestion
is that as far as the Estimates Com-

‘mittee is concerned, it would be much

better if a representative of the
Finance Ministry of high rank is asso-
clated in the deliberations of the
Estimates Committee, so that he may
be able to place before the Finance
Minister his reactions about what he
has heard during the course of the
examination of the various estimates.
There is one instance to which I would
like to draw the attention of the hon.
Finance Minister. It was brought to
our notice in the course of the examina-
tion of the Defence Estimate: that
stores‘ valued at several hundrods of



6404 General Budget—

[Shri Khandubhai Desai)

crores were left in this country when
the war ended, out of which the
Defence Ministry has released for dis-
posal stores valued at Rs. 128 crores.
What has happened to the remaining
stores, we do not know up to now.
It may have been that a part of the
stores may be live stores which may
be utilised by the Defence Ministry
for its current use; but I do not know
whether that has been included in the
Defence Estimates anywhere. I tried
to find out—but I could not—whether
any credit has been given for these
stores which were in value to the
extent, according to my opinion, of
about 400 crores. I do not mean to
say that they have been misapplied or
misappropriated; but we do not know
how this substantial amount has been
dealt with. As I said, possibly they
may be live stéres and may be utilised
by the .Defence Ministry. If what I
say is correct, then, possibly, the
Defence expenditure may be much
more than what we have been led to
bel{eve according to the budget esti-
mate.

The time at my disposal is rather
short; so I would like to concentrate
on one point which has been worrying
me.

Shrimati Durgabal (Madras): May
I ask the hon. Member one question,
for clarification? May I know whether
the hon. Member is referring to a
paragraph in the Estimate Committee's
report on the re-organisation of the
Secretariat wherein it was said that
the financial control on minor items
is rigid, whereas on the major {items,
it was rather slack?

Shri Khandubhai Desai: That is what
I am referring to also. In one state-
ment I said that every pie that is
being spent in the Secretariat or the
Ministries should be very properly
looked into and accounted for. That
is what 1 said. It is for the Finance
Minister now to evolve a system where-
by a proper scrutiny is made.

Everybody is worried over the ques-

tion of prices. This is the one Ministry
to which we look upon for bringing
down the prices of various commodi-
ties. I do appreciate that the Ministry
has made all efforts to bring down the
prices and I do agree with the hon.
Finance Minister when he said that
had he not properly looked into the
matter and devised certain means,
probably, the prices would have gone
up further. He has asked us to be
satisfled with what has been possible
in the circumstances. But. the fact
remains that the prices are what they
are today. He has not also held out
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to us any hopes of the prices coming
down. Let us see what situation this
has created. We.all know that certain
leaders of a political party have some-
how or other got themselves associated
with the Government employees, and
eyery now and then, every two or
three months, the country is being
administered with threats of strikes,
to an extent of demoralising the morale
of the Government employees. I do
agree that all human efforts are being
made by Government to bring down
the prices; but the prices are not com-
ing down because of certain circum-
stances over which the Finance
Ministry or the Government may have
no control. I quite see that. But,
the fact remains that the prices are
not coming down. On the contrary,
we have heard during the last week
that Government have increased the
price of cloth anywhere from 10 to 20
per cent. That would again raise the
cost of living of the Government em-
ployees. What can be done now? It
is apparently a very difficult situa-
tion. There are some people, actuated
by political motives, who are bound
to exploit the miseries of the em-
ployees. Government say that if we
give you dearness allowances as recom-
mended by the Pay Commission, that
would upset the whole economy and
would again bring about the spiral of
rising ‘prices. 1 am particularly con-
cerned with Class III and Class IV
Government employees. As far as the
recommendations of the Central Pay
Commission are concerned, Govern-
ment have, for various reasons, may
be beyond their control, not been able’
to honour their obligations and to
give increased dearness allowances to
their employees gs recommended by
the Commission. I do not think that
these employees working in the
various government services, whether
they be in the Railways or in the
Ordnance Depots or Stores or even in
the Secretariat or in the Local Govern-
ments would be satisfled by a unilateral
declaration by the Government that
they cannot do anything in the matter.
I think, tha! would be a negative
policy and that will not do. I would
suggest, if I may, that the time has
come now when. there should be a
proper investigation of the whole situa-
tion and an impartial commission may
be appointed to look into the whole
question of dearness allowance. At
the stage at which we now are,

would recommend to the Government
that as far as certain items which
form the ordinary needs of the noor
chployees are concerned, for example
the rationed cereals or cloth ete,
these may be given to them at con-
cossional rates. Unless some such
action is taken, I am afraid the politi-

-
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cal parties to which I have referred,
will be unnecessarily exciting the gov-
ernment employees and they will create
a situation which will be bad. I do
agree that the country is passing
through a very critical period in its
history and any action which calls
upon or results in the government em-
ployees staging a strike is not only
unpatriotic but is anti-national and
what is worse, it will be suicidal, it
will not be in the interests of the em-
ployees themselves. I would there-
fore, appeal to the political party who
wants to exploit the situation, not to
indulge in strike threats but to follow
constitutional methods. They claim to
be the opposition in the country ar}d
it that be so, the opposition also, in
my opinion, must act with a sense of
responsibility. As far as the Govern-
ment is concerned, I would appeal to
the Government to consider the sug-
gestions I have made and do what-
ever is possible in the matter so as to
allay the growing discontent. That is
all I wish to say in the matter iu the
time at my disposal. I have a few
more things to say, but I would not
take away the time of my other col-
leagues here who wish to speak and
I shall leave them for the present and
avail myself of some other opportunity
to give expression to them and lay
them before this House on some future
occasion.

Shri Himatsingka (West Bengal): I
would like to address my remarks to
the question of whether or not we have
arrived at a stage when we should
seriously consider the question of the
value of our rupee. Sir, you remem-
ber the rupee was devalued in
September 1949. There were justifica-
tions for that at that time, for the
sterling areas had devalued their cur-
rencies and it was thought necessary
that we should also be careful to see
how the thing worked. Sir, this
arrangement has now worked for about
eighteen months and I feel it is now
high time we took account of the
position as it stands now. In the year
1950, the imports came to Rs. 542
crores and the exports to Rs. 557
crores. Therefore our balance of pay-
ment nosition has been favourable and
we Frave had no difficulty. But now
on arcount of the very huge quanti-
ties of food grains to be imvorted due
to the various difficulties that had
arisca in the country, and also be-
caus? of the high prices of jute and
cotton which we have to import .and
which we must necessarily import, I
think the imports will perhaps rise to
about Rs. 700 crores or even a little
more. And so if we xeep the value
of our rupee as !t now is, we wil
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have to find exports to the extent of
about Rs. 700 crores. But looking at
the exports that we have made this
year, I do not think that even with
very favourable conditions and taking
a liberal view of the taing, we can
reach that figure of exports. As you
know, we have been exporting large
quantities of cloth and that has
brought about a situation in the coun-
try when there is serious scarcity of
cloth and so we have to seriously

consider putting a stop to all exports
of cloth. We have to consider the
stopping of all expori of textiles be-
cause people in the country cannot
get what they want and there is
scarcity in the land the like of which

we have never had before. Therefore

the hon. Minister in charge has rightly

cut down the exports. But I think we
may have to consider the question of
votal banning of exports in textiles at
least for the next few months. The
index of wholesale prices has also-
gone up considerably during the last
12 months. Whereas on the 25th

March, 1950, the number for food

articles was 395, now on the 24th of
March, 1951, it is as much as 414.
Similarly the number for industrial
raw materials has gone up from 486
to 648, that for semi-manufactured
goods from 346 to 386. So far as
textiles are concerned, the 'steep rise
I think has been on account of the
de-control of jute and prices have shot
up from 561 to 987. The position is

very clear and it is quite evident that
a]l these prices have gone up very
considerably. The cost cf living index

in Bombay has also gone up. If we

cannot hold up this rise in the prices,

it will be a very difficult problem for

the Government to check inflatioff. I

think if we decide to raise the value
of the rupee to its par value, to the
value it had, we would straightaway
save a lot of money in our imports.

If the country had to pay about Rs. 700

crores and if the savings came to
about 30 per cent. we would straight-
away save about Rs. 210 crores. Even
it we lost thereby a certain amount
of exports, it will not be more than

Rs. 50 crores or so and in any case

we would he making a net saving of

Rs. 160 crorgs or thereabouts straight-

away by revaluing our rupee. Coun-

tries devalue when the prices of the

commodities they export are rather

high. But the prices of all our com-

modities are below the prices ruling

in different parts of the world. If we

want, we. can export cotton textiles.

We can sell steel, cement and even

sugar as the prices here are less than

what they are in other countries.

Therefore, there is no justification for

keeping up the devaluation of the

ruoee,
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Shri Khandubhai Desai: But is this
a p’ermanent feature or a t{emporary
one?

Shri Himatsingka: It is a permanent
feature. So far as the prices of articles
manufactured here are concerned,
they are below those ruling elsewhere
and that is why our country is in a
position to export things to different
parts of the world. Therefore I would
request the hon. Minister to consider
whether this is not the right moment
when we should straightaway revalue
our rupee. If we do not do that now,
a time will come when it will be im-
possible for us to find the amounts
that will be necessary to make pay-
ments for our imports. You cannot
cut down imports because you have
got to import food. You have got to
import jute and also cotton. The im-
port of jute and cotton alone from
Pakistan will perhaps be to the extent
of 120 crores and if we revalue our
rupee at the rate of 44 crores for every
100 crores, the difference will come to
53 crores. Therefore 1 would beg of
the Finance Minfster to consider the
question with his experts and come to
an early decision, so that the country
may not go on losing more and more
on this one item only.

Perhaps this question of revaluing
our rupee might solve a lot of diffi-
culties. I have received today the
April issue of Economic Survey Report
of the British Government for 1951.
I will quote just one paragraph of the
conclusions they have arrived at:

“The account given in this
Survey of the United Kingdom's
economic prospects in 1951 is in

ny ways harsh and unpleasant.
If presents a sharp contrast v the
successful achievements of 1950.
Even so. many of the assumptions
on wiich it is based may well
prove to have been optimistic.
There is always a considerable
element of uncertainty in the fore-
casts given in the Economic
Survey, but this year it is much
greater than before. We cannot
count on getting the raw materials
required for a 4 per cent. increase
in industrial production. We can-
not count on being able to raise
the earnings of our visible exports
by over £500 million. We cannot
count on the rise in import prices
being kept within the limits
described above. None of these
develooments will be more than to
a small extent under the control
of this country, and if events
abroad s'ould turn out less favour-
ably than has here been assumed.
‘we may find ourselves .in very
'serious difficulties. At best we
face in the immediate luture a
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decline in the rate of increase in
the national output a worsening
of the balance of payments, a fall
in supplies of some consumer
goods, and a continuing rise in
prices.”

If the prices in UK. rise, as I am
afraid they are going to, our imports
from that country also will cost us
much more and therefore it is high
time that we take up this question for
consideration and come to a definite
conclusion as early as possible. If the
point of view I am putting forward
for the consideration of the hon.
Minister and his Government is right
we should not delay the decision any
further.

The House will remember that the
question of decontrol of jute was
taken up someiime in November last
year. It is right that we have decon-
trolled jute, as a result of which a
number of problems have been solved.
The price of jute has gone up. It is
now 102 instead of 35 which we were
trying to stick to. Even at this price
the manufactured article is selling at
a good profit. Whereas when we de-
controlled the price of Hessian was
at Rs. 55 it is now about 118 plus the
additional duty levied by this hon.
House. Therefore we should not lose
any further time in coming to a deflnite
conclusion about this. This revalua-
tion is the one thing whereby we will
bring down te cost of living.

One of the two things that go into
the price structure is food. At the
present moment the orices have not
gone up because the imported food-
stuff has not come into the picture
yet. When imnorts come from out-
side the ovrices rise and the cost of
living will go on rising and create a
spiral. We will then have to raise the
wages of wage-earners and a lot of
difficulties will be created. Therefore
1 feel that this question should be
taken up and some definite conclusion
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